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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29,67, 87, 113, 126, 137, 181, 212, 266, 268,
269,.277,.281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
'348,350,351,352,353,354,355,356,357,358,
359, 362, 363, 364, 366, 368, 369, 370,371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
| 499, 507, 509, 510, 557, 566, 567, 580, 582, 601

| 634, 635, 791, 822, 880, 898, 904,905,939,942,
- 952, 1100, 1202, 1225 of 2013,

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 292013

. C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

(W)

1.P.Latheef

S/o Atteka

Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)

Versus

1. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

i 3. The Chairperson
| Village (Dweep) Panchayath
B Kiltan Island, Union Territory of lL.akshadweep-682 558




4, The Executive Officer
Vlllagc (Dweep) Panchayath

. Knltan Island Union Territory of L akshadweep 682 558

(By Advocate:

9
o

‘ Ihe Prmupal

Govemment gemox Secondary School

~ Klltan Island

Umon Femtory of Lakshadweep- 682 558.

(Mr.R.Ramdas (R3)
0A 67/2013
Seedikoya.M.

S/o Abbosala Koya
Malayattiyoda, Kiltan Island

Unidn Territory of Lakshadweep-682 558.

| Maxsha l

S/o KIddVU Komalam
'I henakkal House, Kiltan Island

_L__Jmo_ni erritory of Lakshadweep-682 558.

‘Abdulla A.P.

S/o Khalid

Alimdpwa Kiltan Island
Umon lemtmy of LLakshadweep-682 558.

Sayed Muhammed Koya C.H.

S/o; Muthukoya ,

Chamayath House, Kiltan Island

Umon Temtory ofLakshadweep 682 558.

Rafcck (han H M.

S/o Abdul Rehman
Aliyar Housc Kiltan Island

Umon "‘emtory of L akshadweep 682 558.

-M » .§:habu Sreedharan)

Versus

(Mr.S.Radhakrlshnan (R1,2 & 5)

Respondents

Applicants



~

Y X

3

Umon Tefr 1tory of Lakshadweep represented by
the. Admlmstrator Kavarathi Island-682 555

Q

Th ctvor of Panchayath
'Umon Temtory of Lakshadweep
vKavarathl Island 682 555

The Chalrperson
Village (Dweep) Panchayath
Kl_lt‘a‘n Island, Union Territory of Lakshadweep-682 558

The Executive Officer

Village (Dweep) Panchayath

Kiltan Island

Umon Terrltory of Lakshadweep 682 558 Respondents

(By Advlogca}t:e,:l (Mr.S.Radhakrishnan (R1,2 & 4)

3.

I

0872013

Abdul Salam P.P., age 43 -
Slo. Saidmuhammed ‘

»P»gt‘hi‘y’apura, Kiltan Island

Lakshadweep.

Applicants
e: MriPratap Abraham Varghese)
Versus
1he A:diﬁin{Strator
Union Territory of Lakshadweep
KéVarathi -682 555
° I Duector Department of Science & Technology
ds ”"p'Admmlstratlon
1d-682 555
Officer
nvironment Warden
Environment and Forest,
Klltan Island Lakshadweep -682 558
T hc Chalrperson Village (Dweep) Panchayath

Klltan Island Lakshadweep-682 558 Respondents




(By Advocate (M1 S.Radhakrishnan (R1,2 & 3)

(Mr R. Ramdas - R4)

'6’-A .-1-13/20135

Muthukoya T, P
Sko Kidave Ha_]l

Thnuvathapura Kiltan, Lakshadweep.

Sah,hP e
S/o Ibrahim Ha_]l
Pandaua Kiltan Lakshadweep

. Yacoob P. 1<

S/o Suban A.

' Punnakkad Kiltan, Lakshadweep.

/\ll Mohammed

' S/o /\uaka Ahyar Klltan Lakshadweep.

Kunh]koya A.P. :
5/0 Sayed Muhammed P.K.
Arakkal pura “Kiltan, Lakshadweep.

nhl Haji, Palllthltlnyoda

| K tan Lakshadweep : . Applicants

(By Adv ocate :.'.‘Ms Dalsy [ Daniel)

Versus



- T g
. . éThé /\'dministlétm
Union Territory of Lakshadweep
Kavaxathx 682 555

2 Ihe (,haxrpelson
Village (Dweep) Panchayath
Kiltan 682 558

3. The -E'mp'lﬂo_'ym‘em Officer
Kavarathi, Lakshadweep-682 555

4. Director of Panchayath

Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

0. Ql—i@iiéultural Assistam . :
Village (Dweep) Panchayat, Kiltan-682 558. Respondents

l. A%adulla K. C
S/o Yousuff o
Kanmchetta Kiltan Island
UT ofL k%hdadwcep 682 558

[\

Kunhl M ,
S/o.Ambukoya -

é/o’MoBathe’d
KQmalam Klltan Island
U r of Lakshdadwcep 682 558

4. Salecm PP
' S/o Hamsa
Puthenpura Kiltan Island
UT ofLakshdadwcep 682 558

Kiltan [sland
adweep-682 558




P

6. Kunhi ,KP o

7. Abdu_l Kasnm ‘V
S/6 Muneer. .-
Pentamveli, Kiltan Island
U]_bqf_La.kshdadweep 682 558.

(By Advocate: Mr.Shabu Sreedharan)
- Versus

L Ufnoh Territory of Lakshadweep represented by
lhe Admmlstlator Kavarathi Island 682 555

2. Thc Dnector of Panchayath
Umon l"emtoxy of Lakshadweep
Kavalathl Island 682 555

3. '.l he L;h;au"person

Village (Dweep) Panchayath

Kiltan Island, Union Territory of Lakshadweep-682 558
4, 'l‘h’c'i}'"x‘c'cmive Officer

Vill age (Dweep) Panchayath -

lelan Island Umon Territory of Lakshadweep 682 558
5. |

~

-Umon Ie1>r1to‘1y: ofI akshadweep- 682 558.

(By Ad'v.oCale_ ] (Mx S. Radhaknshnan (R1,2 4 & 5)
6. OA 137/2013

I Jalaludheen K K

S/o Gha\k Poovalap

Poovala,pthouse Kiltan Island,
' Sha /eep 682 558.

[N

Applicants

Respondents



o'’

4, Ameelall A P
S/o Syed Mohammed
/\lakalapuxa House, Kiltan Island
UT of L. akshadweep 682 558.
5. Tsmail T
S/0 Yusuf
Tholiyoda House, Kiltan Island,
UT ol‘"Lakshadweep-682 558.
6. Syed I\/Iohammed Koya K.P.
Slo Mohammed
Kanjipura Héuse, Kiltan Island,
UI oILakshadweep 682 558
7. Kasnnkoya C. II
- Sho Muthukoya
Ammipura House, Kiltan Island, o ,
U,l of l.akshadweep-682 558. Applicants
- (By ?\dvocat ‘ IS/II:IES;llabu Sreedharan)
Versus
Lo ory of Lakshadweep represented by
t lstrator Kavarathi Island-682 555
2. I he .DIIC'CIOI of Panchayath
Umon Tenltory of Lakshadweep
Kava’ :tln Island 682 555
3.
4,
, ‘ep_ Panchayath _ '
*Umon Territory of Lakshadweep-682 558
5. lhe'Assmant Iflnglneer x

. Llectxlcal Sub D1v151on
4 Klltan Island _
' Unlon T cmtOIy ofLakshadweep -682 558. Respondents



OA 181/2013

Sadakathulla A age 38 .

- S/o-Kunhi Ahammed

A_]I’ldd IIouse Klltan Island -
akshadweep

\Ialaxulla P. T aoe 26

_S/o Kunhl

Palllthlthlyoda House Kiltan Island
L akshddweep

(By Advocate Ms Dalsy [. Daniel)

OS]

(By Advocatc I\/h S Radhakmhnan (RI& 3)

8.

I

Versus

' ihéAdlﬂll’llStllel

Umon Terr itory of Lakshadweep
Kavcuathl 682 555.

T_he Chanpe;son
Vi lage. (Dweep) Panchayath

nt-of Panchayath
KavaJ ath1 682 558

O A No 212/2013

P p. llavvabl W/o Abdul Salam
abourel_; Agncultulal Department

The Director E'o:f Agriculture
~ Union T cmtory of Lakshadweep
Kavaxaltl Island - 682 555.

Applicants

Respondents

Applicant



~.

9.

(By Advocatc Mr "

9.

18]

(98]

 SabirAlil

.The Administrator

Union Territory of Lakshadweep
Kavaram Island - 682 555.

OA 26 62013

Ko
Kuriyathiyoda:House,
Kiltan Island. ™

" C.P.Firoz

Chemmanam Palli House
.Kalpeni Island.

K. P (,herlyakoya
Karuppathapura House,
°Kalpen1 Island '

Paklu_pura}l—l@use
Kalpem Island

Habsa A
Allkome House
Klllan Island

/\ P Naséema
AynapmalHouse

dmlmsu at1

of Lakshadweep, Kavarathi -
The’ Director. (Seches)
/\(.llTllI’llStl a‘uon of the Union Territory
of Lakshadweep (Secretariat),

l(avalattl = 682 555.

adhaknshnan)

:. bfthe Union Terrltory

Respondents

Applicants

Respondents



A oE e e
s R

10

(By Advocate Mr S, Radhakrlshnan)

() A No' 268/2013

Umon Temtoxy, Lakshadweep

B M Mansoor

S/o. L ate A.C: Mohammed Jalaluddm
Bharkath Manzil

Agjau Island, Union T erritory
Lakshadweep

(By Advocale: Mr. Grashious Kuriakose)

Versus

e] he Admlmstrator
Umof‘ Territory of Lakshadweep, .
I\avarathl - 682 555.

"I hc Dnectm of Panchayath
Dcpartment of Panchayath
Kayaratti =682 555.

Dnectmof? e:r}'ce and Technology

fﬁLakshadweepi

Vlllagé (Dwéep Panchayat Agatti) — 682 558.

(By Ad}\;(gcc'ue. Mlj..S.v‘:[.{"adhalmshnan)

0A2692013

Applicants

Respondents

Applicant



2.

<

11

"~ Versus

”:I.‘]qe;félj'airpe}f_éc})n '
Village (Dweep) Panchayath
Kiltan-682 558

The Empl'bymént Officer

Kavérathi - Lakshadweep-682 555.

Director ofPanchayath
Depa1 tment of Panchayath
Kavarathi - 682{555

TheExecutlve Officer
Village (Dweep) Panchayath

~ Kiltan-682 558

i%fort’i'ciiltural’ Assistant
Village (Dweep) Panchayat,
Kiltan-682 558.

(By AdVocate:  (Mr.S Radhakrishnan (R1,3 & 6)

Versus

1ye\Ofﬁce1 '
, age "(Dweep) Panchayath, Kiltan- 682 558

i . .
L 5i-.---,

Respondents

Applicant



4.

(W]

Q

Respondents

T aha P
S/o Sayld V. K
Vallomkadlyodu

Kiltan Island, Lakshadweep

Sayed Badusha Muhideen S.V.
Shahar Ban Vilas House
Chetlat. N ’ | _ Applicants

(By Adv_q_éa_te: Mr,Grashious Kuriakose,' Sr. & Ms.Daisy | Daniel)

Versus

1 he' Admlmstx ator

1.

JT ofl akshadweep, Kavarathi-682 555.
2. DII‘CCIOI L

Science & Technology

Chetlat—682 55.6
3. Dnectm ofPanchayalh

Development Department of Panchayath
4. -
5. Add‘ Sub Dmsmnal Officer

Chetlat 682 556

Jumor Smentlﬂc Ofﬂcu

Chetlat 682 556.
7. /\ccounts Ofﬁdél

Qccmtarxat alathl 682 555. , Respondents
(By Ad l_1akrlshna.n-.Rl-3 & 5-7)




1, A..K.’Saje'ed B

-Kalpém Island

3. A’.T. Ahadablv -
Athanam Thottam House
K'a-l'peni-Island;

4. PP. Sulalkha
Puthxya Pdndal am House
Kalpem vIslan‘d

5. CP ENOO:l:jeh:éIl{
’ Chemmanam Palh House
'Kalpem Is and

6 A K Beebl _
Axakkalar House
o Kalpem Island

7. M p. Mohammed
'Mulllpula House
Kal eni Is]and

K'B. Gangesh)
~ Versus

Thc /\dn nistrator,
dmlmstratxon of the Union Territory

of Lakshadweep, Kavarathi — 682 555.

2. Fhe‘ Dnectori (Services)
' Administration of the Union Territory
ofLakshadwef;p (Secretariat),
I\avaxam - 68'2_555.

L2

(By Advocate' M, S Radhakrlshnan)

Applicants

Respondents



1S,

10.

11

12.

OA 300/2013

B.Koya, age 42,
S/o Bammad, Bilutheth House
Andrott Island.

B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
*S/o0 Nalla Koya, Karakunnel House,
Andrott Island. '

P.P.Fassan, age 41,
S/o Sayeed Bukari M P. Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House
Andxotl I%lcmd

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

“K.P.Mohammed Yaseen, age 33,

S/o Nallakoya, Kattupra House,
Andrott Island.

I".P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House
Andrott Island,

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 41, /
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

A. Jamal, age 48,
S/o Abdulla Attalada, Allyathala House,
Andrott Island.

S



13.

16.

18.

20.

21.

22.

23.

24,

15

A.Mohammed Mustafa, age 32,

S/o Kidave, Aliyathara House,

Andrott Island.

L.Khadeejomabi, age 47,

. [D/o Buhari, Lavanakkal House,

>

Andrott Island.

C.Pookoya, age 42,

S/o Sayeed Mohammed, C Kunnashada House,

Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/0 Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P. Moosathada
Andlott [sland.

K. C Mohammed Hussain, age 39,

9/0 Sayeed Ismail, Kannichetta,
Andxott Island.

P P.Hamza, age 34,

- Koyakidave M.P. Pandathpula

Andrott Island.

5



25.

26.

27.

28.

29.

30.

(US]
o

33.

34,

35S.

36.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P. Hassan age 41,
S/o Abdul Khader K Per umpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
~Andrott Island.

L..Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
+ Andrott Island.

H.K Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott [sland.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. :

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K. Méhmhmed Basheer, age 34,
S/o Aboosala U.K. Kumhathalam House,
Andrott Island.

. K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamall House,
Andrott Island.

A, Rasheed Khan age 39,

K Abdul Salam, age 33,
@/0 Muthukoya, Kannathimmada House,
Andrott Island. -

KAK.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



39.

40.

42.

44,

45.

46.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,
=S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

Ubaidulla, age 29,
S/o Seethi; Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island. |

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island. '

M.Cy.Ianmmedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33, \
D/o Kidave, Lavanakkal House,
Andrott [sland. '

Gubaf Madeena Beegum, age 37, _
D/o.Mohammed B, Aliyathara House,
Andrott Island.

okunhi Koya, age 36,
/& Yacoob, Kolikkatt House,
Andrott Island.

v L{.Dei‘»_.{/esh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,
Andrott Island. » Applicants

(By Advocate: Mr.K.B.Gangesh)

@ !

Versus




" R T e

wh

<S>

The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen

P

S/o Pookoya N |
Achammada House, Androth.

Mohla,ljnmed Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

Mohammed Asker
S/o Seethi
Aliyathara House, Androth.

Nou'slxwa khan M.K.
S/o:Sued Koya
1;‘11l<all<l<ada' House, Androth

med Kasim P.P.
S/o.Kidave, Palathupra House, Androth

Abdul Akbar
S/o Subair
Pandath Puthiya Pura House, Androth

Mujeeb Rahman
S/o Ibrahim
Aliyathara House, Androth

sim Koya
nathi House, Androth



13

14.

15.

Mob_aﬁhnied Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohva'r'nmed Abdusalam T
S/o Abusala _
Thecherl House, Androth

' Mu-h‘ammed Rafi

- S/o Nalla Koya K.

18.

19.

Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya -

. Shalkkmtc Veedu House Androth

' P.P.Koyamma

S/o PK.Kidave
Palathupula House, Androth

'Muhammed Khaleel

5{0 Abdulla
Aliyathara House, Androth

Muhai‘nmed Basheer C.P.
" S/o Abdul Khader

Chenkkal Puthiyapura House
And1 oth

Mr.S.Radhakrishnan — R1 -4)
- (Ms.Rekha Vasudevan (R5-19)

Respondents



16.

[\

T hall' th

. :";':_..'-27;':6,.‘

0A301/2013 -

Auakoya T.V, age 44
Slo Koya Thankgal:T,
I Valxyakkattu
h Island

Sa: vcd K.oyalsi .ge 43 “
Sto Koya Kldave Allyathara House,
Androth Island.

- Mohammed, age 54 -
~ S/o Shaban, Biriyammada House

Androth. Island.

Yousal, age 60
S/o Ahammed Kandalath House,
/\ndloth lsland

MuJecE Rehman age 35
S/o: K ‘y.aj Kalachetta House,
Andl,-oth, Island ‘

AbdulNasax age 38
Slo: Nalla Koya Kunnashada House,
Androth Island

Mohamméd BciSheer age 37
S/o Yacoob, Ahyathala House,
Andx th ls]and

9/0 Koyamma 'Mayampokada House,
/\ndlolh Islan

Nou al agjc 43
Slo. Koyamma Koya Thacheri House,
/\ndxolh l%land

As11 clgDc 37 e _
h cheri Moosathada House,



- 21.

24,

o

12,
13,
14. Jalal age 37
Slo’ Kunmseedhl Palathupura House,
Andxoth Island ‘ :
15. Ialook age 49
' §/o_ Koyamnia, Pochalam House,
: "”dxoth Is and
16. ul"?IIassan ageS1
Khader Karachetta House,
17, ya; age 48 -
S/o Sayeed Mohammed Thachen Moosathada House,
8.
19.
20. '}
22.
23.




25

34,

35.

iyanalakam House,

Andlothrl‘sland,r'{;- oo
26. l\/lohammed Saleem ageﬁf.42
Slo Sayeed Mo 1ammed unnashada House,
» Andloth Island '
27. Gafom age 41 :
- Slo Thangu Koya Pentamveh House,
: Andloth Island :
28. Slddoequelage 43 .
S/o Kidave, Mod1yothada House
Andloth lsland
29. Shanavas age 33 -
- S/o Kunhi. Koya Pochalam House
: /\ndloth land |
30. Pookunln age SOn
31, K
32, llly.as lage 36
S/o-Hamza Koya Alnyathara House
/lndloth lslan’ .
33.




37.
38. |
39,

40.
~'Slo Sayeed Mohammed, Kanmchetta House
/\ndloth %land '

4.

43..
" D/oiNall akoya [avanakkal House,
‘ 'Andloth Island

44,
45,
. 46.

47.

23

. Mohammcd Saleem age 33
Sl Koyamma Kanmpura House,

/\ndxoth Island

Shamsuddeen age 33
Slo /\bdul Kader Bellchetta House,
Andloth sland S

Kunhlseethl agje 47 :
S/o /\boo Sala, Lavanakkal IIouse

_ /\ndnoth sland

‘ Yacoob age 45
e S/o Sainddeen, Kunnashada House,

/\ndloth Island _

Abdul Jabbal age 38

Jamal agc 41 _
S/io‘_ Say gd Bukan Bldumkattu Bilutheth House,

Sajma Bee&um age 29

'Shahahas Begggm age 28 B
K unk Koﬁlaw Lavanakkal House,

Iqba‘l agc 42"”'“’ |
S/o Yousaf' [



48.

49,

50.

53.

54.

55.

56.

57.

58.

- 59.

*'«s&m% R
e

Ilassan age 39
S/o Sayeed Bukall Matharapura House,
Andtoth_lsland :

M“o'l.ﬁdmmpa SAIéem age 38
S/o Yousaf hallath IIou%e
/\ndx‘otl "lsland L

Mohammcd Musthafa age 36
S/o Pookoya Neg}anmada House,

_ /\ndxoth [sland.

Koya, age 36
S/o /\Ltdkoyd Mdthll House,
Androth Island.

Kamil, age"41 _
S/o Muthu Koya, Palathupura House,
Ahdroth Island.

/\sif':dgjc 30
S/c “cuhl Koya [Lavanakkal House,
/\ndloih lsland '

Sakal 1ya dgc 32
S/o Muthukoya Bllutheth House,
/\ndloth Island

Salih,'age'37, co
5/0 Kunikoya,:Aynamada House,
A,hdi‘oth I'sl-a’nfd'.

Rdh nathullafi dg, 39

* S/o Siddeeque, Bilutheth House,

Androth Island,

Mohdmmcdl/\slam Néser age 40
Slo Sayccd Mohammed Palliyet House,
/\ndloth Island '

Sayccd' Moh‘cimmcd age 42
S/o Kasimi, /\chadapurakattu House

/\ndl()th sla_nd _

AhV_dl I Iuézséi‘fikgc' 29
()okoya Kunnashada House




60.'f;’
61.

62,

,S/o Aboo Salahv Pelumpalll House
Andloth Island

63. MUJGCb Rehman, age 37
' S/o.Sayeed Buhan Kalakunnel House
Andloth Island

64. \l'oul'ol K, a'go 33
; S/o Nattaya Koya Cheriyadam House

65. Sariad, age 45
y al na (alakkada House
‘Andloth Island

66. Shams:u Shumoos age 34
~ SloCher 1yal<oya M., Pentamvilapura House
Androth Island

67.
63.

69?"

" Andxoth Island

70, Rlyas agc 29
éf/o.bhaxk-l(o

al P S Pentambellpura House
d. _

7. -
| ‘Pandathu Lavenakkan House



7.
73.
74,
| 75.
76.
77,
78.
79.

80.

82.

'Mohammed Hassan 'Ea g » .
_S/o Sayeed \/Iohamn d "Achammada House

| Mohamnh d"KaS}m age 4 47

_Andloth Isla1‘1d.= ~

26

Rahmat age' 42

'S/o Pookutty M., I\/Iatrn.;House

Andloth Island

Andn oth _Igl': nd

,age 37 V

Bhamsudeen-

- Slo Muthu Koya K. Nellal House

Andtoth sland

Mohannnéd Néseex , age 28

S/0 Muhammed, Pentamvellpuxa House
Andloth Island

Raulath Beegum, age 29
Slo Thangakoya, Arathupura House
Androth Island.

Fathahuddéen; age 38
S/o KlddVC U K Makkct House

Mohwmmcd Mustafa age 33
S/o Ahammad1ya Iabalpula House
Andxoth Island

Kunhfseetl,
S/o Y ousaf et_halapmakatte House




8.
36,
87,
88,
89.
o6
91,
o
93.
'94__--

95.

Vathahilla, age 34

| A;]dlolh [sland.

27

/\tlakoya age 49
tS/:O:;?\;,/faCOOl) Aljyathara I—Iouse

fhiyapura House

S/o Sayced Mohammed Palllyett House
/\ndxo'h Iqland -

Bd%hccx age 55 |
T hachcn Moosathala
/\ndnoth Island

M’ohammed l“alook age 33“
S/o.Nallakoya; C.L., Tharampalli Makket House
/\nd;olh Island ' :

151. .

Aboosallh,:'ag 31 _
' N :Moosakada House

Salccm age 3

: b/o Seelhl Kalakunnel House.
_/\ndloth Island

Mohdmmcd KaSIm age 33

‘ g/o Sldyeed;Mohammcd P.C., Pathada House

Lavanakkél House

Mdﬁé'iﬁiﬁé ssain, age 41
S/o Sayeed_ 5! 1ail, Kandalath House
/\ndloth Island

Sabn (hdn age 33 .
S/o <oyammakoya T hattampokkada House"

' /\"ndxoth sland,‘_ .

cari Podamkakkada House



98.

99.

100.

101.
102.

103.

10s.
106.

107. S

Mohammed M.usthafa age 42

E dayakkal House

Androth Island. .

‘Navas, age 25

S/o Hussain; Thahira Manzll
/\ndloth Island '

'And th Island.,,

9/0 Sccthl M Lavanakal House
/\ndloth Island

Mohammcd Bashee] age 42

' 9‘/0 You%af I\ellal lIouse ;

S/o Kldavé K P lliat ’Housg,.
/\ndloth Island '

Muthu Koya age 39
Slo Kunhl Seeth1 Makkette
/\ndzoth sl?-nd '

ied 1 ‘::ui;khbeel age 30
] 'oya v:Kel akkada House

/\hdioth slaﬁd



108.

109,

Ubaldulla. age20 |
Slo’ Sathal Kanmpura House

/\ndxoth Is]and

Jalal, agc 49 ‘
S/o Yousaf P.. Mood w’npura House
/\ndxoth Island

»Kldavu age 55

S/o Indeen M., Blrlyammada House
Al’ldIOth I%land '

Kldavu age 59 ,
S/o [rjab, Mekkat House

: /\ndxolh Is]and

: Mohammed Salahudheen age 26
S/o | <oya T.P., Kandeth House
And oth %land

114, M

118. ]

§/0 Jamal Mayompol kada House
/\ndloth Island

/\bdul (Jafoox‘ age 28
S/o Nallakoya T, Bappathlyoda House
/\ndloth Island.

Mohdmmed Yathlya Khan, age 23

' S/o Bashem K Mathll House

Kunmkoya ;age~35
S/o Ahmed, Ponnikam House
Anndlkoth'lks'lan'd K



120.

121.

122.

124,

125.

126,

127.

129.

130.

131

deUI /\bld age 41
S/o Assamax ‘N. P Kandalath House,

| _/\ndloth I%land

\/Iohammed age 50 v
S/o /\bdul Khader Kaval Chetta House,
/\ndloth Island S

S/o 91dd1que Kunnas ada House
/\ndloth Island R

3. Mohammcd Aboo Salih, age 37

S/o Musthaﬁ “Ammelam House
/\ndlmh l%land

KOya - me 37

T

S/0 Sayeed Mohammed, L avanakkal House, -

/\ndxolh ls]cmd

Mohdmmed Rafcek C.P., age38
S/p Sayeed Chenkkal Puthlyapmam

€ Rdfeek age 40
S/O*-,;Ukkas ,_Bl'l;utheth House,
/\ndto(h Is]and

-Mukbeel age 28 .
- S/o Ma;ecd L., Per umpalli House,
'/\ndloth Island '

Rashccd <han age 33
S/o tKJdav‘c{'/\ Blyyadachcua House,

Rd mat 1ullah,| age 31
S/o Koyamma K. P. Bappathlyoda House,
/\ndlolh lsland

Mohammcd Kamm age 30
S/o Nalldkova-;Kennashada House,
/\nd"‘ h ]%l 1.




Y

Kandale}h House
133. 0 T M., age 38
; Makket House
134,

§[0§-I<1dave Poovadakkattu House
o Androth Island o

'13'5'.' Mohammed Saleem age 31 v
~ S/o Hassan Kunm Keyiyoda House, .
/\ndloth Island

136. Koyamma age 47 ,
' Slo, Aboo Salch Kavalchetta House,
Andxoth Island ‘-

137. H1dayathulla age 38
S ‘oyamima, Kaxachetta House
An oth’ Island '

138, Abdul A/ee7 Khan age 41
S/o Mohammed Blrayammada House,
'/\ndloth ]gland

:m 'dodeen age: 32

139, |
; I ee'que M P Pazhayakamkattu House,‘

140. a
nak '[a,_Ammelam House, -



145:
- 146.
147.

148. |
~Slo Kldavc Al Mayampokkada House,
/\ndloth I%land

150,
151..
152, 1
153.
154,

155.

| Andxdthlsland ,

Mohammed Iqbal age 38
Slo Nallakoya Perumpally House,
Androth Island ‘

Pookunni, dge | 56
S/o Yousaf] Iajl Bappathlyoda House,

Andtoth sland "
3

.l'i\;YI"o'l med B'asheel age 38

!

Chc'l'iyal<oya age 36
S/o0 Kunnikoya P.. , Thacheri House,
/\ndxoth sland '

: I
Nasccmudhcen K S P., age 28
S/o: Abdul | (hadel T Kalachetta Sarommapura House,
/\ndloth Island'.s«;, Wk

I 1yabu1ahman age 31
Slo Kunmkoya M P., Chekummada House,
/\ndxoth Island :

Kunhlbl ag,c 46
S/o Kadcn j:'lzumpalll House,

age 52
akoya Kol kkattu Naduv1lkam House,



156.

1'59.

162,
163.

164.

166.

.Andloth Is]and

| Bashcex ag_ : 410 ;:{ :
Sto’ Sayecd K, Kunnhashada House,

33

hanal House,

@/o Buhan V K., Ch tapokade House,

AI’llelh Island

_ Mohdmmed KUIalShI age 25
Slo.Sayeed. Mohammed Karakunnel House,

/\ndxoth Island |

Sna], age 47 : . ‘
S/o-Kidave K. Kunnumpura House,
/\ndloth I%land

Mohammcd Raﬁ age 31
S/o Ham/a Koya K., Pathummapura House,
Andloth ls_land :

Abdiil Jabbar "agje 35

: S/o Kunm Seelhx Makkétt House,

/\ndloth ls]and

: Sajeed Mohammed age 54

g/o Kldavu P—oevadakkattu House
ffhac-ii_eri House,

é_l_;P..,',_;fhacheri House,

Yakoo'b',' agc 40
8/0 KlddVU K, Ammelam House,

: /\ndxoth Is]and



“' : ...- ' I:/z,,o‘ i%‘&?ﬁw&

168.

169. Mullakoya age 47 I
S/a. _qued"K Lav akkal House,

170.
Q/o ‘Kl-dave P Amme'lam House,
/\ndlolh Island

171. Mohammcd Kasnn age 46
S/o Yousaf, Bappathlyoda House,
.Andxolh Island

172. Kadeeja, agje‘:S'l: ,
D/o Kidave K., Thacheri House,
/\ndloth Island

173. N g
., Palathupura House,

/ayeed P. P ,age 25

174. Man/001
- hulzlah Pux athlkkatt Puthiyapuram,

: /\ndloth sllla,

(i -:'

175. /\h /\kbdl K age 25
_ S‘/;(>.=Ci1911)/al<0)fa Kannathimada,

176. .i\/lohannﬁcdigaj(cem age 33
-8 g Kunhall House

1. I hc Ad:m'lzmstl IatOI
/\dxmmstrahon of the UT of Lakshadweep

it Lgrlcullule
E H\&/eep, Kavaxathl 682 555

~ Applicants



- Jaffer, age 35
. S/o BabUJan Pannethechetta House
Amlm lsland

Na!lakoyaage 40 .
%/0 /\bdulla Koya Puthoya Kannlyam House

v S/ Kidave; (ottcchetta House
/\mml] land .

4 Jabbax P C age 36

' S/o (,herlya Koya Puxakkachetta House

/\mml lsland )

Respondents

Applicants



(By Ad'?\)o.ca'te:er'

18.

6.

ks mm;w Y-

‘Se

Versus

f Lakshadweep

AdmmxStratloﬁ of the UT of Lakshadweep
Kavalathx 682 555 L

Dlstrlct Pa‘nchayat
Amini represented by its
Executive Officer.

Village (I)wéeﬁ) Panchayat
Amini Island répresented by its _ .
Executive Oﬂ"cer > Respondents

S‘Radhakrlshnan/M/s She1 iff Associates)

o 303/2013'.‘; .

‘ Aboobaker P, age 41
' 9/0 Kunh]kunhl Pallam House

I\avmathl Island

Musthafa B I(, age 45
S/o Sayced ‘Bakakada House

o Che _Viy’a]ibyia?}.(,{, Aynipura House
Kavmcum Island '

Yacoob K P age 41
S/o Kidave U P Kuttlpapepula House
Kavalath] ]sland '




Mu;ecb Re 1m_an=_U P ,age 34 -

-‘MUJeeb Rehman B age 30

S/o Flnangakoya Blrekal House
KdVdIdlhl Island ' '

bajitha P, agc 32

'D/o Ali Anadam Poovmoda House

I(.?l\/clldlhl Island

Bdsheel P I age 44

Ka\/dldlhl Island _j

' Salacm A. P :':ag(l: 34
S/o Mohamm |
: Kavaxalhlllsland :

d{;C P. Athampapepura House

sam P A., age 29
K P, Puthlya Alikom House

mkad House

/\nwax: A:P dgc 39 |

- S/()Mulhu Aynepula

(avmalhx Island

Basheu S '*ge 5_ -

1edPalllplu14a Puthlya [llam House

‘ %/o /\hmed <au1mmada Kadapurathaba House



19.

20.

21.

22.

23.

24.

25.

27.

28.

29.

30.

N
R
i ' S .

38

(avalathx Ilsland;._

\/Iamkfcm K P age 30
S/o Abdulla A, Kuttxtapepuxa
/\&,alu l%land e :

lllday’uhulld S. M age 36
Slo. Ham7ath B: K. Y Subalda Manzil
Ka\/axalhl Island '

/\nsal PP, agc 3]
5/0 Chex iya Koya K.P., Paklchlpura

.Kavalathl Island

Sullmdn K P age 38
S/o Kidave U P., Kuttipappepura
Kavalathl Island

Yacoob C : ag,e 40
: . Pulecnakeel House

S/d Ham7ath 7eloda House
Kwaxathl Islandﬁi

/\udl\oya B aae 41

' Slo _/\boobacker'M I, Birekal House




[N VS I
(S}

34,
35.
| 36."
37,
38

39,
s0. |
41.

42..

' Mohammed >I ,,ﬁ'
_ vS/o Cherlya Koya P

Ka\/dldlhl sland -

Pookoya P ‘:;i.}f '
S/o Babujan \/I Puthly:p ra House
KIltan Island '

Hussamall K P ,-age. 33 ,
S/o Muhammed C Kuttlthayapura House

‘Kavaxdthl Island

Sulalman M age 37
Slo llam/alh M. Maldanoda House

‘ Kd\/dldlhl lsland :

I\q)a llussam o age 37

‘ S/o /\hammed (han T.P., Chungam House

l'"'nanTK dge 38
",House S

Mohammed ghaﬁ K P. , age 32 v
S/o Qayed Poo, A Kal<ach1yapura House
Kavcudthl lsland '

Mohammed Raﬁ B.; age 33
S/().Attakldave T P Beeranthoda House



Kc\‘\/aldlhl Island .

46. ‘%‘h'amfudhécﬁ age 24
S/o /\h A Poovmoda House

I\dvdmlhl lsland o Applicants

(By Ac:i\%o'é'_a’te:"l\/zhit._IQB.Gangesh)

Versus

Respondents

Teectta House



i, age 33
:'Ji"'é_chgda House

(V]

4. P.I. Snaj aoegl 2
S/o Abusaia, Puulyalllam House
Amini lsland :

5. K. K Ra/ak aée 27
' S/o:Khader koya Kunmyatamkakkada House
/\mlm Island

is’lnaf, agc 37
S/o /\hamcd Pa]lam House
/\mlm slcmd

7. K L Moosd age 44
S/lo /\uakoya Keelachery House
/\mlm I%land

8. ~B demlkoya age 42
Slo. Ch,cnydkoya Balapp House
Amm sland

g/oz/\bdullakoya Madam House
/\mmx Is]dnd

1. Pookunhi'
SloT.C. Yousdf Nooxmahal House
/\mlm l%land ' Applicants

i, K "B.,..Gan gesh)

Versus

léie UT of Lakshadweep



NS

anchayats
| f:_.t'he,lU:f};of Lakshadweep,

:/\dmlmsu atlon:ofthe.U, of Lakshadweep
K'lvcnathl 687 555

Village (chcp) anohayat
Amini lsland represented by its
Executive: O Ticer.

(By Advoccue J\'/l,;r';é;@I_{fadl_ﬂékri'_sh_nan)

20.

[N

OS]

Bn ydmmada lozuse

05.'/.{ 'N'of 352 522'0 13

[\/ ohammcd /\bdu | Razak
S/o UK. Nalla | Coya
Attalada Hou%f ,
/\ndl()ll lslcmd '

K :Moosa

/\ndxou Islan

(By /\d\/ocalc Ml < B (Jcmgesh)

(U8

,\/_ersus,

The /\clmnmsuatox

Dapculmcnt of anomment of Fonests
Union lcmloxy of Lakshadweep,
l\dvamlhl 68” 555

Respondents

Applicants

Respondents



2. QA 526/2015",:_5

I Savad 1 K ag,a 40
9/0 Mohammad!/\ P Th

Kavaxathf Island

3. /\boébac‘ker P._K..., age 34
S/o _lf?‘at_hghul,l_a,;I?_uleenakeel
Kavarathi Island.. .

4. .le:ha_ngvcer AP, age 32
~ S/o Hamieed, ;Alliapt.n'a
[_(é\).eil'at_lw,i 'ls'léh'd,

bhajdl_ an B 15@ 3\

5.
| Applicants
(By Advo
e Versus
LT hc /\dmlmsu lel -
/\dmnmstnatlon ofthe UT of Lakshddweep
,l\avaxathl 687 555
2. Ducct;n of Pdnchayals
3.
' mplescmcd by'lts Director
4, Vlllage chcp) Panchayat
‘ Kavalathl 1sland represented by its o
I: \ccutlvc Ofﬁccx _ . Respondents

|

.'|

(By Ac{?\/ 1}-?' M'f.-;S_-'-Rfa_,dh_akri’shnan)




[8%]
(9]

-

(@}A 33’27,/'20?1 3

(By Ad vocate: Mr, K,I"S-.:Ga‘hgesh)_

(S}

Versus

The Administrator -
Administration of the UT of Lakshadweep
__Ka\'fari'ilhi-.QSQ 5‘55._

Dncuon of P 'j_'chayals

_Dcpanmcnt oﬂ nvironment & Forests
Union Territory of Lakshadweep
Kavarathi- 6%2 555

Vl”déC(DWC@p) "mchayal
l\avmathl lsland xeplcscnled by its

(O8]

Saifulla GLx
b/o \/loh'

Samul lldmccd 1 ,age 39
S/o Allai K P. l okcna Chepura House,
Kc]\cilcllhl

Applicants

Respdndents



()

L2

T hc Admlmsu atox
Administration of the UT of Lakshadweep
(avalathl 682 555.

Dnecton ofl’anchayals
Depaltmem ofPanchayals
;Admmnstx atlon ofthe UT of Lakshadweep,

-‘ducatloh,
.Admlxmtlatlon of the Union Territory
of L. ks mdwecp, Kavarathi-682 555

Vlllage (D\vcep) Panchayat
Kavajathi Island 1\,pnesenled by its
Lxecutlve O hcel '

Dmﬁ 1ct' ]’Allclwéyat Knltan

Shahul Hamced I K , age 50,
P.S lhottathakkala

Stme (
(on Wi

stmg Centre Kiltan
ct Panchayat, Kiltan.

Applicants

Respondents

Applicants



(By Advocafe: Mr.

€rsus

of Lakshadweep

',Admmlsu atxon’ of Lhe UT of Lakshadweep,
*Kavarathl 687 555 E

_ The (,hlefl~xecut1ve Ofﬁcer
District Panchayat Unit

Kiltan, Union Territory
of Lakshadv\‘/eep-682 557

(By Ad,\;csc'até:' 1\4“1-;53.'_riadhakrifshnan)

OA 331/2013

U F of Lakéhadweep _ :
kamg as casual labourer in the Department of
’§01ence & '1 cchnology, Agatti, Lakshadweep.

Iydel P, '.
Slo Sayccd Buhan Hajl U
Pokka‘[ha-ppada (House) Agatti. Island

Tk g as casual laboﬁrex in the Department of
%mence & 1 cchnology, Agatti, Lakshadweep

Ry S TV
MR

| Respondents



A—7

Applicants
“'ékose? Sr. & Ms.Daisy 1.Daniel)

€rsus

l. [ .
ép,sf Kavarathi-682 555.-
2. AChaanI Son i i
' Vlllage (Dwecp) Panchayat Agatti- 682 557
3. Chanpcnson

Vlllag,e (Dweép) Panchayath Chetlat Island-682 554.

-4, 4The Jumon;Smenuﬁc Ofﬁce1 :
, I oi!;bﬁmence & ‘Technology
Chet at 6"8_ 5754_, N

5. The Jumo1 Scxentlﬂc Ofﬁcel
o Depaltmem of;Smence & Technology
/\gatu 682 557

6. Ducctox ofPanchayath
‘Department of Panchayath

(avalathl 682 555.. _ | - Respondents

' (By Advocale M1 S Radhaknshnan for R1 4 S & 6) |

~ Applicants

Versus



A il%iavai;ét’t‘i:-'

S ree gt

%ub I)lvlsnonal»()ff'c
Kiltan Island; Umon'= -emtoly ofLakshadweep
K]llan S :

Dilcuox

'belvlces S :
: UT ofldakshad\vecp Kava]attl :

\

(By Adif-(jbate':"Mr,Sjﬁlgadhakrishhan)

27,

N

(OS]

OA 3442013

Kassim /\ .
Sto. Auakoy"t P P ‘
/\lnyalham Hou%c /\ndrott '

Ialaluddm N

: Mohdmmcd l'lassan C. L

Slo: Kunlul\oya SVP

g dayakkal House, Andrott

M ohammcc Rafeek C.K

S/o, Koya K. C
Chcn_ya I\al\kanal llouse Andxou '

Mohdmmcd Kamaluddm M.K

: S/o thlmbu‘ddml okoyd lhangal

NOOJ Ul llldssan A _
S/o Nallaydkoya UK
/\tldldda olse: Andtou

Respondents -



Applicants

ofLakshadW(,ep Kavarattl - 682 555

2. Dncctm ofPanchayats
. Depaltmcnl ofPanchayats
f/\dmmlstmtlon of'the Union Temtmy
ofL kshad\ ; Kavarattl - 682555

(O8]

Dcpaxtmcm ol‘l*]eclncnly
“Union Territory of Lakshadweep
:l&avaxalhl = 662 555

V illag g?e' (chep)ﬁ Panchayat

Respondents

. /\yshomma nes
D/o Hamsa, kllachctta House Agathn

2. Beeiathumma R. A
: -as‘m1 Koya Pf ih _

(v




9.

10.

56

S/o asimi Koya C P
ouse, Agathl

-

Poovmoda

Nazer K -
S/o.Kidave -

K.L_mni'l<_athiyapa:c.ia‘I{Iouée, Agathi -

Showkatha l i M. |
S/o.Ummer: B i
[!\‘Ag;lg’ayach'cha--HouSe, Agathi

S/o [\/lullhd]l“\
l dlhddd llouse Agathi -

y\booﬁad\m N.M
S/o Abdul: Rahman Fo

S/o /loham na;@c‘;i Koya
dekada I-}J 0 Lifs_c, ‘Agathi

S$/0.Moha mmed Koya T.P
Cha l,li—’x,l(_,l'gac’lf l-'i(",)'u_se, Agathi

/\boobacl\cl K

RN | W0 S S Pp eyt
BN e SR B St R



22.

23.

26.

27.

30.

31.

Muhammcd K’

51

SloKoya = 7 i
‘Blyalhably()da IIousc Agathl

\'afcesa M. K
D/O../\dell‘lcl‘Kan K
Moothamkakkada House, Agathi

"Koya Pl
Slo Ku'nhnkoya .
Pon( mda Ilouse Agathl .

‘KasmlI\ova K I
Slo.Abbob 1cl<ex Koya
Kamalmalmwodd Puthiya Illam, Agathi

/\boobackcx U P
S/o /\l} Mohammed
Uppathodﬂ ll()use /\gathl

Findumbi MY
D/o Atakoya. .
Mamyam chwodd House, Agathl

Syl -

Jan-ci’/\ P
SAO 3ulﬂ11 T P
‘lﬁlousc Agquhl




34.

(U9
wn

37.

40.

43.

' S'ahiccx

| Saycd Mohannp@ I*

52

S/o Ma ced

MumhmlhOp {), Agathl G

S/o.Kalid P~
! Ha Ilousc /\gathl

Nasccx ] P
S/o Mulhahf
hekk u PuUnya ]lhm Agathl

Ubalg .
S/ O,,,I'-lramza' U
Umminerodach‘etta House, Agathi

Sycd \/]ohdmmcd K T
S/o /\boo Sala l

S /ojl?éthahu.]]a ,
Blyashabiyoda House, Agathl

lhllaxomma T.p
' ! caderkoya P.C
""hlydlilam /\gjatl

“ l, -.arﬂ'x e



. 44,

Ro%hna
_D/o' 'ay.ed /\b ul-. Rahman

53

as.

46.

47.

48.

49,

(O]

‘Dupaltmemtof Agl iculture
_Um@n lcmlow of l,akshadweep, Kavaxalhl

Koodam House Agathl

Showkathall

S_/.Ao“ LLate Attakoya 4 _
Sailaniyoda House, Agathi
Nissamudheen V.K |

Slo. Hamza €K (L atc)
Vadak chla llldm Agathl

mlmmada l]ouse

Mohammcd /\11 C P

: S/o Kasmi: Koyd A

Chachalakap}da Ilouse Agathl

is.Director — 682 555

Applicénts



R I & g ¥ =y o 5
T R SR AN T T

Respondents
Ummcx F axook ‘Shaﬁ
S/0.Aboosala '
Mahkakdl llowe Aminii
P A Sayudll :
Srot am/akoyax .
Puthxya Asharoda House Amm1
Rah‘math Beegarn ‘ -
D/o Ahamed 1+ Malikakal House, Amini
Ahamcdkoya“ e
Q/o Koyakndavu "Surambi House, Amini
Vahydbl p: (, ‘
D/o /\nthukoya Palllyachetta House, Amini

Applicants

: f:i::\’lefsus

Ihc /\dmmlslxatox ,
{\dmml " ;;atlon of the Union Territory
off akshadweep, vaarattx - 682 555




Re'spondents

D/o. Kunhlku hi
_I_*IOusc Kavarattl Island

.[)}o bdurahiman
A Iouse : Kavarattl [sland



56

ra i Island

ggladlhdth VlM"i,i Sk
D/o.Valiya Abdurahlman
Vadakkumelachadam Kavarattl Island

II
i

I _Rahlyambec 1 P '

12. -Beefa humma B
D/o: Aboobackel .
Beeramthoda Kavarattl Island

13, Rahmath Bee'gu:;m PP
D/o Attal K.P. '
Pochalachepula Kavaratti Island

‘Adm]msu atloﬁ}éi the Union Territory
5 ”"'akshadweep, Kavarattn - 682 555

K' .axathn rep;_e rited by the
leCCtOl of lndustnes

(By Afd:v.(:)'c'at,ef'l\/l_'r.sg R’édhakr,i‘.shnan )

+ R 7

Applicants

Respondents



Altakoya e
$/0. Muthukoy
Surambi }{ouse Amlm

Anwar Huss'aiin :
D/o.Essa :
Kollapurd llouse Amml

SaJJtha Beeng .
D/o, Sayeed Abdulla Koya
Bell ‘_ouse Amlm

Hameedathbl (
D/o. Shaikoya :
Monakkallachetta House Amini

H'assdihar' .
S/o Mohammed
/\llmmecheua House Amini

Versus

Thie Admlm strator K
/\dmlnlsuatlon of the Union Territory
ol L akshadweep, Kavaratti — 682 555

D;xector o[ Panchayats
'[) "'anmen’t»-o( _Panchayats
A nfofthe Union Territory

Umon Ten itry. 6f Lakshadweep
Kavarathi 1cp1esemed by
Director of Edycation - 682 555

Applicants



R P e L ST

| Respondents
(By A‘_c‘!;\‘/'io
32.
1.
2. Abdul Hassan
S/o. Attakoya A
Kaxthatt Housg; "Andrott
3. Saycd Mohammed
S/o 'Aboosala’: :
Karachetta House Andrott
4, Mohammed Hussam L
Q/o Mohammed .
Bappathlyodd H‘ouse Andrott
Applicants

Pénchayat
: "'r'ése"rfted by its

Respondents



59

33.
I
2.
3. Hassan
S/o. Attakoya
'Kunjanattlchetta Andrott
4, 'Yousaf

Slo. Pookoya i ‘
Puthlya Fddlyakkal House Amini.

Applicants

Respondents



3. Mansoor Al: e
S/o. Muthukoya .
'Pemamvelxpura HOUSC Andrott

4. M'oham'm’cd -Félsal
S/o. Slddeeque .
Makkct Hou’s ='?Andrott ' ' Applicants

(By A.d'f :d:ca't'é{::._l\'/li'

| .Gan g'_és;.'h)

Versus

[ Jhc Admmlsu ator
Admlmsn atlon of the Union Territory
ofI akehadweep, Kavaram - 682 555

2. Dcpallmcht ofAnsznal Husbandry
erritoryiof Lakshadweep, Kavarathi
ts_I)lreCtor - 682 555

Respondents




Thekkputhxya Veed Aéattl

K: P Homzakoya x
S/o. Aboobackel P

Kamalmalmlyoda Puthlya Illam House, Agatti.

K. Showkdthall
S/o. Sydubukhar1 :
Kondmoda Ilouse Agatt1

B Shaxafudhcen'i A
9/0 Ummer_};lla L
<utt oda House Agatti

V K Mohammed Mukthar
$/0.Abdulla. Koya ' v
V_ada_kk Kunnmamel House Agatti

Abdul Rahlmdn g
S/.O'D'lddceque_
14 House f/\gatu

ofl akslhadw ep, Kavaraltl 682 555

;;Animal-l'-:lusbandry
y, of Lakshadweep, Kavarathi

Kavaratti 4

:.}Panchayat

i’éél 682553
0

B
S rd

Lxecuuve C

.Alpplicants

Respond‘ents



l. 1 he Admnmstrator ‘
/\dmmxstratxon ofthe Umon Territory

of L akshadweep Kdvarathl 682 555.

2. T he' Dnector (Sex V1ces)
Admmnstlatlon of the Union Territory
of L akshadweép (Secretdrlat)
Kavalam = 682 555 :

3. Dcpartmem ongx 1culture

Reprc%emed by ifs Dlrector

(By Ad\’(')'dele”MI S. Radhakrlshnan)

\" ." N

I Muthhkoya
Slo. Shdlkoya
Kakkanal Ho "'e, Andlott

Gangésh)

h o Versus

Applicant

- Respondents

Applicants



4. Vlllage (Dweep) Panchayat

:/\ndrott Island’ represenled by its
l*xccutwe Ofﬁcel 682 554

(By Ad\.{-qﬁcatc: Mr;S; Radhakr,ishnan )

38, QA"Z’S:.S6./2'(),1_$”;_

L llaJarommabl o
D/o. Koya Kld _ve M ;'f’

‘1eplesemed by its
682 552

: eep, Kavarathi-682 555

Respondents

Applicants

Respondents



13.

/\bdul I atheef '
S/o.Pallath Kunhl Koya!
Ncnempapp@dq:House,.

:S/o Muthu

Malmlkaka :

l House

e i

. Kalpeni

Kal peni



14.

use, Kalpeni

15,

:g/'u Chenya: Koya
_M,lachedam ouse Kalpem

16. Hajlrommabl
D/o:Kasmi I(oya _
Akkara:House, Kalpem*

17.
18. he t

'S/o Koyamma,.

'Manjlyenam House Kalpem
19. -

: lla.lgn House, Kalpeni
20.
dam H(é’):ﬁsie,jKalpem

21, §

D/o.MooSé K C

(By Advocateﬂ Mr K B Gangesh)

Sy
vold

- Versus

. Kavarathi - 682 555

nted y 1ts Dlrector
Cof ,.'-anchayats

Départmeni ?f Panchayats
Admlmstla n ofthe Umon Territory

Applicants



%6
4' . N
KO-lf’UV“’ its
(By A
40.

Abdul Lathegt 7 i
Keela anlattom Amm Island
Lakshadweep SR

(By Ms.Shahna Karthikeyan)

:V'el':su's | l ;
1. v\/allage (Dweep) Panchayath
Atni, Island’ :
:Repnesented by the Chalr Person

Pm‘—_682 552 ey

2. iSccretaxy j :
Depanmem of Panchayath Kavarathi

3. Dlrector , :
E mploymem and Tlammg
Unidh’ ICIHIOI)’ ofl,akshadweep
Kavarathl -

(By Advo‘i"ale Mr, S Radhakrlshnan for R 2&3)

L
of Panchayath
682535

Respondents

Applicant

Respondents

Applicant



(By Advo-cate.; Mr ) hakm_shnan for R 2&3)

42. OA 362/2013

Rabeehathulla B.P. aged 35 years

S/o. Mohammed Koya TN, -

Labourer, Kiltan, Res1dmg at Vallyapura House,
Kiltan, Island ‘

(By Advois 1 P.Y: Mohagan
¥ ; \‘f'r Versus
. ‘1 hc /\dmlmstrator
,Ul“ofLaksh,adweep, L

Kavaratti-682:555,
Llec;ncal.l)wmon Kavarathy.

2. .Dlrector ot" Panchayat
. _:‘artmenl‘ 01 Panchayat

iy
it

1Sk edlkoya ‘b.ourer Ammal
f K an’ IRemdmg at Moulana Veed,

Versus

2. Disectorof Panchayat, |

Respondents

Applicant

Respondents:

Applicant



4,
Respondents

[By Advocate Srn S Radhakrlshnan (R1- 3)]
44. OA 364/2013 S
Abdul Qublsh, S/o. _amul Abld P., aged 27 years,
Malikakal, Kiltan, U.T. ofLakshadweep, working as
Casual Labourer, (I? 'Stock Inspectors Trained Labour),
Animal Husbandty. artment UT of Lakshadweep,

' Do Applicant

Kavarathl

2. Chalrper%on v,lll.a'""e (Dweep) Panchayat,
ﬁKlltan =682 557 L

varathi — 682 553.

Respondents




Applicants
(By Advogate Mr. K:B: Gangesh)
"""‘Ve'rvsﬁéi ' B

1. The Admmlstrdtor
/\dmnmstxatxon 'of the Union Territory
ofI akshadwcep, Kavarath1 682 555.

2. The DerClOI of_Panchayats

'Depart'ment-o Panchayats

'lv"ort Cantrol Tower Andrott — 682 554
Represented by 1ts Ofﬂcer in charge.

4. Dlrectoratc olf Art & Culture
Admlnlstxatnon ofthe Umon Territory

Respondents




| 4

P L O W R I
i O

' iPanchanal'I-lous:e': Andr(;tt

6. Khalr agcd 32 years S/o Muthu,
' Pulcenakeel House I(avarattl

7. /\bdulban ag,ed 34 years S/o0. Hamza Koy,
Monak,kal House Amm{l

l
8. :Sayed Koya aged 44 years S/o. Pookoya,
Meelacherl House Ammx | Applicants

(By Advooale' Srl K Bl Gang&sh)

::v.'! ;‘,: e s ', L '
Lo "-":. o '.:'. :: Versus

1. lhc /\dmlmsu ator, i

Admmnshatlon ofthe Umon Temtory of Lakshadweep,

<

KdVdI attl 682 555 [

2. L Qf Panchayats.
Depart toFP;athayats

4, Vll age (DWeep) Panchayat Andrott Island,
1cpresented by 1ts ercutlve Officer — 682 554.

Respondents

47. 0N 3692013,

[
il
PO
A
HE
S
L I



.

14.

; 'ed 32 years S/o. Nallakoya
'se, Andrott

Hamzakoya, aged 52 years, S/o. Koya Kidave,
Chekkarakkad House Andrott

2 o aged 39 years, S/o. Yousuf
use, Andrott



Biin ot BSOS T
‘ﬁxﬁf!- wief S ¥ A B B e

i

d years, D/o. Attakoya,
pura House, Andrott.

3 years, S/0. Sayed Mohammed,

Kdya'mmakoya,
Applicants

Respondents




;Rdmla BLC' .

9.
L - Applicants
(By Ady
L |
/\dmmlsuaLlon ()flhc Union Territory ofLakshadwcep,
© Kavaratti-682 555.
2. )ucu()l ol Panchdyats‘
Dcpammnl of Panchaydls
,/\dmm;stnann of the Union Territory of Lakshadweep,
3.
v of L adweep, Kavaxathl
Repmscntcd by its [)1rec101 682 555.
4. .Vlllagc (chcp) dnchayat
Kavaratti Island represented by its
B xccullvc ()HlLCl 682 555.
5. V_:il"l_@g‘é (1)\~e¢yqu) Panchayat,
Androft Island, reptesented by its
xecutive O = 682554, Respondents
(By Adv Rladﬁak;mhnan)
49, |
L. p: Nascm,_j agcd 35 yeax% S/o Kunhikunhi,
l_dlhghgm ,l‘_.I‘ousc I,(,!dvg;attl.
2. Pl Nascu “;, ,_édj‘32 "cars S/o Hamzath, -
l’mhlya llam : '
3.



o

bdulRa/a_ ged 28
*Salablyodaj: Wt

]

Versus
I
akshadweep, Kavaratti.
2. Dcpmtmcm 'Anih'i‘al VITUSbandlv
Union Territory. of Lakshadweep, Kavaratti
represented by its, I):l,rccyox .
3. Director of Péh’“chayat'sv '

Department, of Panchayats,
Administration’ of the '

Union Territor y of Lakshadweep,
K;avaratti, o :

4. V ! 1 la g:c ( wee ﬁ')"ff’cmch'ayat

Applicants

Respondents

Applicant



N 75

of Lakshadweep (Secretari af),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed:Iqbal, aged 37 years,

S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

I.

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti

represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. . Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

E {:"' i: }T‘F%A*MW

76

0.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of I.akshadweep ~ 682 551.

(By Advocate Mr. E.C. Bineesh)

(OS]

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)
Administration of the Union Territory

of Lékshadweep (Secretariat Establishment Section),

Kavaratti Island — 682 555.

Director of Panchayats
Union Territory ofLakshddweep
Kavaratti Island - 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island ~ 682 555.

Plant Protection Officer

Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep — 682 557.

(By Advocate Mr. S. Radhakrishnan)

3.

I

N

OA 38172013

B. Saidali, S/0 late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of lsakshadweep.

K.G. Jamaluddin, Aged 40 years,

S/o late Ummer, Mariyathoda Kandawargothi House,

Agatti Islarid, Union Territory of Lakshadweep.

Applicant

Respondents



4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri N." Anilkumar)

I

(OS]

¢ : Versus

The Administrator,
Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employiment Officer, Kavaratti,
Union Territory of Lakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Ozfﬁcer/Spe_cial Officer,
Village (Dweep) Panchayat, Agatti Island
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector, '
Women & Chief Development Office,
Agatti Island,

~Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

34. QA 384/2013 |

I

Ishaque /—\.C.,.agcd 35, S/o. Junies T,

Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,

District Panchayat, Kiltan,

Residing at Kattichetta House,

Kiltan Island, UT of Lakshadweep. ?

Applicants

Respondents



3. Noorulla S. M , aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
~ Residing at Sa fe Manzil, Kiltan Island,
UT of Lakshadweep. ’ Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT oFLakshadweep,
Kavaratti — 682 555.

3. Chief Exccutive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013

1. Jahathali 1-5.I3., aged 33 years, S/o. B.C. Uduman, :
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

2. A. l%mall aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island;, Union Teiritory of Lakshadweep, Pin — 682 552.

3. Khalid Unnaim, aged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4, Moosa Pe’échandam, aged 38 years, S/0. Abdul Khader,
Mannathachetta, Amini-Island, Union Territory of Lakshadweep,
Pin — 682 552.

5. Amanulla A.M,, aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

0. Khalid /\ P. aged 35 years, S/o. Allmohammed Aliyachetta,
Amini Island Umon Territory of Lakshadweep, Pin — 682 55.

7. Jafeerulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



11.

' (By Advocate: Sri Shiraz Bhava V.S.)

79

Abdul Sdlam A., aged 38 years, 8/0. Khader Thottanada,
Aminipura, Amml Island, Union Territory of Lakshadweep,
Pin — 682 552.

Noorul I--lassa{fi K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.

Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. ,

_ T
Najeeb A., aged 31, S/o. Kidavu T.C,,
Ayeshera, Amini Island Union Territory of
L akshadwecp, Pin — 682 552.

Nafeesath U f, aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

C

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Temtory of Lakshadweep,
Kavarathi — 682.555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin ~ 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S Radhakrishnan)

56.

1.

2.

QA 388/2013.

P.P. Amanullia, aged 38 years, S/o0. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bé'ntl, ag,éd 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedkhe{n, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Adminis"ti‘féftor,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panéhayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Adm’ini‘st‘ration_ of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini Island — 682 554.

Village (Dweé@) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat, -
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

l.

QA 390/2013

C.N. Abdul Hakeen, aged 38 years, S/o0. Koya,
Cheriyannallal House, Kalpeni.

K.L Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Attakoya,

- Cheriyannallal Hovige, Kalpeni.

Hameedabi, aged 41 years, D/o. Rafmala.n;



14.

15.

20.

gl
Pakkath House, Kalpeni.

A.T. Sheema_bli, 42')§é’ars, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthubi; aged 53 years, D/o. Cherlyakoya
Alikakkada House Kalpeni.

K.K. IIabu%abl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/0. Mohammed AK.,
Manjiyanam House,Kalpeni.

Naseema M.P. ag,ed 33 years, D/o. Mohammed K.P.,
Mayamkdkl(apura IIouse Kalpem

Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda Mouse, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffax aged 38 years, S/o. Aboobackcr
Kuttlydchada House, Kalpem

M. Anwar,aged 37 years, S/o. M.P. Khader,
Maral House;, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,

Cheriyachaman Gath House, Kalpeni.

K.K. /-\vttakoya,,a.ge_d' 59 y‘eavxl's, S/o0. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Thangakoya,;gged 33 years, S/o. Chariyakoya E.,
Koliyala Mouse, Kavaratti, :

Hussain Ali,ége‘d 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24.

25.

26.

30.

31.

32.

33.

34.

35.

36.

37.

.

Jaffer, aged ‘years, S/o. Hasan T.P.,
Kaladi House;f Kavaratti.

Basheer, ag,ed 36 years, S/0. Mohammed P
Kunninamel House Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammcd P.V.,,
Alachaoppada House, Kavaratti.

Raziyabi, aged 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kurmam House,; Kavaratti.

Jameela, aged 37 years, D/o. Kunhlkoya
FFathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurath‘ail la'm., Kavaratti.

Noorul Ameen aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aé,ed 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

Hussain B, aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohan‘lmedalt’i T.P., aged 35 years,
S/o. Aboobacker K. K., Thekkilapura House, Kavaratti.

Sajid Kh-an, aged 39 years, S/o. Sayed Koya,
Edanilam House, Kavaratti.

Jassin C, dged 33 years, S/o. Ali K.P.,,
Chonam House, Kavaratti.

Mohamimed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,

Molokepura FHouse, Kavaratti.
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Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Allkom Amini.

Abdul Raheei‘n aged 34 years, $/0. Abdu Rahiman,
Aynepuxa Housc Kavarat'u

Mushm aged 39 years, S/o. Nallakoya,
Kuttlthayapuxf_gl Hou%e Kavaratti.

Akbar T.P., aged 33 years, S/o. Kidave K.,
Tharaminakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hamecd
Palamkakkada House, Kavaratti:

Najumudeen P., aged 36 years, S/o0. Shamsul Noor,
Pallicaham I‘[oqs'e, Kavaratti. '

Shihab, aged 35 years, S/o. Kunhlmmdeen Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A. ag,cd 30 yCdlS S/o. Khader, Agam House,
Kavaratti.

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33.years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadisl{é aged 44 years, D/o. Ukkas,
Umblyapula IIouse Kavarattl

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
(,ham@ydthagyla House, Kavaratti.

K. Abdul Ra_s;heedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem,' aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahrman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.
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Moominath, aged 37 years, D/o. Kidav,
Neliyampura;House, Kavaratti.

Halima, aged:'35 years, D/o. Koyamma,
[halcekepura House, Kavaratti.

Sayed Abdul Raheem aged 46 years, S/o. Hajl Sayed Shaikoya,
Ummar manooda House, Kavarattl

Abdul Rcheem aged 30 years, S/o. Hamzath
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,?aged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Manyommabl aged 36 years, D/o. Mohammed
Kattikulam House Kavaratti.

Mohammed S~haﬁ, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mubeena, aged 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salma',zéged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhan’imed,é’ged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu PE, aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/0. Hamza,
Puth@_yavl\/lan;il, Amini.
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Cherlya koya | M C., aged 32 years, S/o. Hameed,
elachetaa House Kadmath.

Shafee:;v.P., aged 39 years, S/o. [smail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim, -
Melachetta House, Kgdmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed [qubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o Nallakoya,

- Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,

- Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P,
Achammada House, Androth.

Khaulath .., aged 38 years, D/o. Nallakoya T.,
Lavanaﬁglfkal House, :Androth.

Balha 1, a.ge:d 37 years, Dio. Pookunhikoya,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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' deommabl T aged 43 years, D/o. Aboobacker,

Thachely House Androth.

Mullapoo M.K:, aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal HOuse, Androth.

Aysummabi | T agcd 45 years, D/o. Muthukoya K.P.,
Thachery I—Iouse Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M., aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M, aged 43 years, D/o. Siddiqu M.K.,
Makketf Ho‘use Androth.

Saﬁyab‘LM ag,ed 39 years, D/o. Nallakoya M.,
'ouse Androth.

Rahil M, agé;d 39 years, D/o. Nallakoya,
Mathil House, Androth.

Hussaiﬁ PP, aged 45 years, S/o0. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attaladai House, Androth.

Hussam L.K aped 48 years, S/o. Seethikoya,
| IIouse Androth.

Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavandl kal IIousc Androth
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Hussam K., aged 50 years, S/o Sayeed Bhkari T. M

Kunnumange llouse Androth

%ubaldabl aged 37 years, D/o. K.K. Sayedmohammed,
Pathada I~Iouse_ Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, '
S/o. Kidave, Moodampura House, Androth. ' Applicants

(By Advocate: Sri KB Gangesh)

—

Versus

The Administrator, :
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Dnector ofPanchayals Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavalatt} 682 555.

De;ﬁartment of Labour and Employment,
tratlon of the Union Territory of Lakshadweep,
Kavarattl 682 555. -

Department of Education, Administration of the Union Territory
of Lak%hadweep, Kavaratti, represented by its Director — 682 555.

Depdxtment ongjrlculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaltment of Worhen and Ch]ld Development
mstratxon of the Union Territory of Lakshadweep,
i 1epresented by its Director — 682 555.

Depar ent of Fisheries, Admxmstraﬂon of the Union Territory of
Laksha wecp, Kavarattx represented by its Director — 682 555.

Department of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti, :
represented by its Director-682555.



9. Lakshadweep Khadl and Village Industries Board
Kavarattl represented by its Chairman — 682 555
10. Revenue Sub DlVlSlonal Officer, Kavaratti Island — 682 555.
Il.  Sub ’Dl'v»jslorig:t Officer; Ammi Island — 682 554.
12, AssistantEngincer, LPWD Sub Division, Andrott Island-682 553,
3.  Laksha v,eep District Panchayat, District Pan‘chayat (HQ),
Kavaratti, o
represented by its Chief Executive Officer — 682 555.
14.  Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
Executive Ofﬁcer— 682 351
5. Village (Dweep) Panchayat Kavarattl Island, represented by its
Executive Ofﬁcer - 682 555. :
16.  Village (Dweep) Panchayat Amini [sland,
represented by its Exceutive Officer — 682 554.
17. Village (Dweep) Panchayat,
Kadamath lsland, represented‘ by its
Ofﬂce1 682 553,
18. Village (‘DWeep) Panchayat,

Androth Island, represented by its
Executive Officer - 682 552. Respondents

[By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

S8.

I

0A 392/2:013

F 1ussam, Slo Aboosala
Saramappada (Konchukakada) House,

[{»- 3
r,; S/0 late Kldave
Pakrumupanoda House, Agathi,

P 1esently wqumg as Cleaner,
RGS Hospltal Agatti.

Latheef, S/o Attakoya
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.
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Ilanieedath D/o Koyassan,
Aynepara I—Iouse Agathi,
Presently wmkmg as Cleaner,

~ RGS Hospital, Agattl

10,

1L

12.

13.

Hajara, D/o late Hyder
Beepapada House, Agathi,

. Presently working as Cleaner,
. RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS l‘l_()Spital,,Agatti.

Ablda, D/o I{amecd ‘
Makkiyachoda House, Agathi,
Presently working as Cleaner,

I

RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS I—Iospi‘tal, Agatti.

n, 5/0 Hamza, ‘
thxyoda House, Agathi,
workmg as Cleaner,
;pital_,, Agatti.

Mahamood S/o Koyassan -
Ampcrpal y ']House Agathi,

‘ Ptesemly working as Cleaner,

RGS Hospltal Agattl

Saifulla, S/o Abduxahlman
‘ Manyathoda House, Agathi,
Plesently wmkmg, as Cleaner,




- 90
14. Abd IKader: 870 Ummer, »
Bi: House, Agathi,
Pr ing as Dhobi,
RGS Agatti.

15. Abdulla S/Or, halid,
Kandavar Gothi House, Agathi,
Presently: workmg as Cleaner,
RGS Hosp1tal Agattl Applicants

(By Advocate: Sri R.'Ramadas)‘
Versus

1. The Admmlsu ator,
Union Icmtory of Lakshadweep,

e

Vlllag chép) Panchayat
Agattx Island Umon Territory of Lakshadweep 682553

3. The Mcdlcal Ofﬁcer in charge,
(,ommumty Health Centre, Agatti Island,
Umon ,emtmy of L akshadweep 682553 Respondents

AKa‘ddma Skllled Labourer,
Office ofthe ‘Assistant Engmeer Electrical,
.Eectrxcal Sub Division, Kadamat.

2. K P Jala uddeen aged 41 years,
- Slo Ilan ed Madkmachetta Kattipura House,
Skille rer,

Ofﬂc Assistant anmeer Electrical,
‘Ele

‘Division, Kadamat.

ged 31 years, S/o late Nallakoya
ouse, Kadamat, Skilled Labourer,
‘Assistant Engineer-Electrical,
 Division, Kadamat.

(OS]
7S
g

4, BMA dqgi‘filaif,‘faged~42 yéar's,‘So Hameed Melachetta,
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ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.

S. K.P: Kuinhikoya, aged 41 years, S/o late Hassaman
chlacheny House, Kadamat, Skilled Labourer,
Office of thé' ‘Assistant Engineer, Electrical,
Llccmcal §ub DlVlSlon Kadamat.

(By Advocatc Sri. R Sreeraj)

l. The Admmlsu ator,
Union" 1 emloxy of Lakshadweep,
Kava};,q;u 682”5[55

2. The Director/of Panchayat,
~ Department of Panchayat,
/\dmlnlsuatlon of Union Territory of Lakshadweep,
Kanldlll 682 555

3. The Chiet‘ Executive Officer, DistrictPanchayat,
Kadamat-682 556. ,

The A'iéf.‘éijsta_ﬁt:Enginecx', Electrical, _
; | Sub Division, Kadamat-682 556.

:p Panchayat, Kadamat-682 556.

. Radhakrishnan(R1-4))

. U.P. Jamal;8/0 C.O. Koyamma, aged 39 years

" killed Labourer,

andry Unit,

ry ofLakshadwccp, Kalpem 682 557
at Umprampappada House,

: Skilled Labourer

Animal sbandry Unit,

Uniion Temtoiy of Lakshadweep, Kalpeni-682 557
and residing at Thithiyapada House,

Kalpcm Island- 682 557.

3. M, Ilydcx, b/o late M.K. Yousef, aged 43 years
working as Cdsual Labourer,

Applicants
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Ammal IIusbandry Unit, -

Union Temtory of Lakshadweep, Kalpem 682557
and residing at Manchiyanam House, -
Kalpem Isla d 682 557.

t

and: residing ; atﬁ Kakatchiyoda House,
Kalpeni Isl and 682 557.

M.K. Naseex b/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal Husb'mdly Unit,

Union Territory of Lakshadweep, Kalpeni- 682 557

~and residing at Malmikakkada House,

Kalpeni Is land 682 557.

M. Kalam, S»/_p M.C. Muthukoya, aged 34 years
working as Casual Labourer,
Animal Husbandry Umt

K.K. Mbhéjﬁmed Rafeeque, S/o V.K. Kojankoya, aged 45
years, w0L11<mg as Casual Labourer,

Animal IIusbandry Unit, _

Union lemtoxy of Lakshadweep, Kalpeni-682 557

and. rcsxd ing: at Kandamkalam House,

Kalpeml%ﬁland 682. 557

;a S/o late M.C. Ahmedkunjl aged 47 years

ual Labourer,

dry Unit,

ory of Lakshadweep, Kalpeni-682 557
Maral House, Kalpeni Island-682 557.

3

K.Q. Ab( Sdlam S/o P. Assainar, aged 39 years
workmg as Casua Labourer,

Animal IIusbandly Unit,

Umon Territory of Lakshadweep, Kalpeni-682 557
and rewdmg at Kakatchiyoda House,

Kalpem lsland 682 557.

afa S/o late Sayedmuhammedkoya, -
ars, working as Casual Labourer,
1sband1y Unit,
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Union, lemloxy ofLakshadweep, Kalpem -682 557
and 1eudmg at Pokkarappada House,

Versus

The Admmlstl ator
Union Territory of Lakshadweep,
Kavaratti-682555

The Director of Panchayat,
Department of Panchayat, "
Union lemtony of Lakshadweep,
KanrdLU 682555 |

Ihe Chlcf -Executwe Ofﬁcex District Panchayat,
Union * Tcx ory of Lakshadweep, ‘
Kavaratl -68255: |

The Vctcnncuy Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61.

0A 395/20?13 |

:féS/o Yusuf, aged 40 years,

lla]a House, Kadamat,

Il.xc't Panchayat, Kadamat.

,ukoox S/o Sayed Ali, aged 41 years,
Ukkachhetta House, Kadamat,

Bus Dnver D1str1ct Panchayat, Kadamat.

M.'Khalﬁrd, S/oiNadeér, aged 43 years,

Madurakam House, Kadamat,

I—Ielpei‘, Distric:t Panchayat, Kadamat.

/\yoobkhan ?/0 Kunhlkoya aged 37 years,

Versus

Applicants

Reépondents

Applicants



I

DepalltmeﬁtZOfEPdnchayat
Administration of Union Territory of Lakshadwecep,
Kavalattl 682555

3. The Chief Executive Officer, District Panchayat,
Kavaratti- 682555 Respondents

(By Advocate: §1‘i S Radhakrishnan)
62. OA 400/2013

l P, P Sua aoed 44 years S/o M. Subalr
Pulhl)/d Pandalam House, Agatti Island,
Union 'El.c.:m_t_;(gty of L.akshadweep.

2. Nduéhéid /\:li;"eiged 32 "yéaxs S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,
Umon lemtoxy ofl akshadweep

3. M.I. /\bdul Nasex aged 28 years, S/0 M.. Abdul Rahiman,
'lom House, Agatti Island,
mtoxy of Lakshadweep.

‘ ged 30 years, S/o Kidave ,

ouse, Agatti Island,

ry of Lakshadweep.

5. K.C: Abdul:Shukoor, aged 38 -years, S/o Kasmi,
_Kanyamachctta House, Agatti Island,
Umon lcrrrtmy of L akshadweep

6. AM P 1/quddm aocd 27 years, S/oM -Abusala,
Umon | >1y oI Lakshadweep v Applicants
:Anill.(ux;wr)-
| Versus
Union T e'n 1tory of Lakshadweep,
Kavalaul 68755‘

2 lh(, Chanpcxson
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Village (Dweep) Panchayat
Apatti Island, Union Iemtoxy of Lak%hddweep 682553

The Employment Of ﬂcer Kavaxdm ,
Union Territory of Lakshadweep 68255

The Director of Panchayat,

Department of Panchayat, Kavaratti,

Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,

Village (Dweep) Panchayat,
Agatti Island, Union Iemtmy of Lakshadweep 682553.

The Deputy Collector/ASO,
Agatti 'Island, Union: fTerri'tory of Lakshadweep-682553.

(By Advocatc Sri S. Radhakm%hnan)

63.

l.

0A 404/2013

Nadirsha N.P.; S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep, -
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K.,

S/o Cherikoya K, aged 30 years;

Akkara (House), Kalpeni Island.

Union Territory of: Lakshadweep,

Working as Casual Labourer in the

Department of Science & T echnology—

Kalpeni Dweep.: , Applicants

(By /»\dvocate: Sri Grashious Kuriakose, Sr.) v
(By Advocate: Ms. Daisy 1 Daniel)

(]

Versus

The Administrator, _
Union Territory of Lakshadweep, Kalpeni.

'T;l;é Chairperson,
- Village (Dweep) Panchayat, Kalpeni.

f
The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



The Director,
Department of 801ence & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))_-—'-

OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)

Versus

The Administrafor, .
Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayat,

Department of Panchayat,

Administration of Union Territory of Lakshadweep,
Kavaratti-682555. :

The Veterinary Assistant Surgeon,

Office of the Veterinary Assistant Surgeon, =~ -
(Animal Husbandry Unit), a
Kiltan Island, Lakshadweep-682 557.

The Chairperson,
Village (Dweep) Panchayat,
Klltan 682 557

(By Advocate: Sri S. Radhaknshnan (Rl -3))

OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep. '

(By Advocate: Mr. Grashious Kuriakose, Sr.) )
(By Advocate: Ms. Daisy I Daniel) '

Versus

Respondents

Applicant

Respondents

Applicant



1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
Department of Panchayath, Kavaratu 682555,

4. Mission Director, i
National Rural Health MlSSlOl’l Kavaratt1 682555

5. Medical Officer in Charge,
Primary Health Centre Kiltan Island

(By Advocate: Sri S. Radhakrishnan (R1,31t05))

66. 0A423/2013

1. Abdul Kareem C., aged 42 years, S/o Subalr PP,
Chonam House, Agatti.

2. Ubaid V. aged 35 years, S/o Bamban
Valiya | ]lam Agatti.

t

3. Mohammed M., aged 40 years, S/o Basha A.P.,
"~ Moothammada House Agam ' :

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged-48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

- 7. Ummer C.K., aged 54 years, S/o Alif T.P.,

Chekkakkal House , Agatti.

‘8. Aboobacker P.K., aged 31 years, S/o Koyassan

Puthukotta House Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

Respondents



10.  Saromma M., aged.39 years, D/o Hamza,
Mariyathcda House, Agatti.

1. Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12, Abdul Razzak R., a%ged 33 years, S/o Hamza U,
Roullammada House, Agatti.

13, Shaftabi P.P. aged 36 years D/o Hamza K '
Puthiyapura House Agatti. : Applicants

(By Advocate: Mr. K.B. Gangesl{)“: ROR
Ve:rgus
. The: Admmiétréior :
Administration of the Union Temtory of Lakshadweep,

Kava atti 682555

2. Dlreetcn or Panchdyats
Department of Panchayats, :
Administration of the Union Territory of Lakshadweep,
Kavara(ti-682555.

3. Director of Education,

Directorate of Education, . :
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555. .

4. Village (Dweep) Panchayat,

Agatti lsland represented by

its Ex‘eecu"tive Ofﬁcere68'2554; ‘ ~ s+ Respondents
(By Advocale Sn S {adhakrlshnan)

67. ()A 444//2013

Aboosalih @/o Rasheéd Koya, i
Padalapura, Kiltan Island.
Union Territory of lLakshadweep, Pin- 682558. Applicant

(By Advocate: Sri- Shabu Sreedharan)
Veréus
1. Union “Fer mory of Lakshadweep represented

by.the Administrator, -
I\avaxattl [sland. Pm 682555
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The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti [sland. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin- 682558

The Executive Officer,
Village (Dweep) Panchayat,

“Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

The Assistant Engineer,

Electrical Sub [)i\)ision, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. ‘

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))

- 68.

L

QA 45372013

Hameed K ?/o Abdul Rahman, aged 36 years
Keeld/lllam H) Kiltan Island.

Union Territory of L akshddwcep,

Working as Casual labourér in

Lakshadweep Building Development Board, Kiltan.

Saleem K., S/o Badar K, aged 28 years,
Kuttukum (M) Kiltan Island,

Union Territory of Lakshadweep.
Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,

Union Territory of Lakshadweep.
Working as Casual labourer in -

L akshddwcep Building Dcvelopment Board, Kiltan.

- Ponkutti, S/o Pookoya, aged 48 years,

Surambiyoda (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual Labourer in
LLakshadweep Building Development Board,

‘ Kiltan., '

Respondents

A‘pplicams
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

l The Aaministrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti. ' :
4. Director of Panchayat, .
Department of Panchayat, Kavaratti. , Respondents

(By Advocate: 'Mr. S. :Rédhakr‘ishrian (Rl, 3 to 4))

69.  0.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House

Chetlat Island. . Applicant

(By Advocate Mr. K_B. Gangesh)
. Versus

. The /-\c;i:'ministrator;
Adminﬁtratioq of the Union Territory
of Lakghadweep, Kavaratti — 682 555.

2. The If)i'v_rector'(Services)
Administration-of the Union Territory
of Lakshadweep (Secretariat),
Kavaraiti — 682 555.

Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555,

w2

Represented by its Director. - Respondents

(By Advocatg&Mr. S. Ra'dhalu‘islman) o
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K. Bushra Bee,g,um W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the; \/etermary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Hai'inarayan)

Versus.

Union of India rep. By

the Administrator, _
Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

The Duectm of Panchayat,
-Department of Panchayat,
" Union Territory of. Lakshadweep,

Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lﬂkshadweep -6825572.

(By Advocate: Sri S. Radhakrlshnan (R1-3))

71.

1.

OA 4§f9/2013

‘Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K, .
Data Entry Operator(MGNREGA),

-Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union: lemtmy of Lakshadweep, PIN — 682 556.

Moham'med Shafi Qraishi Malika,

S/o. M., Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at-Malika IIouse

Kadamat Island

Applicant

Respondents
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Union Territory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

I

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act, -
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

0OA 507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin — 682 552 |

(By /\dyopaté‘_: Mr, TCG Swamy) |

[\

Versus

The Adfiinistrator

Union | ..‘Tfe.‘rritory of LLakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panphayats)

Applicants

Respondents

Applicant



®
,

Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union '“enitmy of Lakshadweep

Amini Island - 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep
Kavamtt 682 555 :

(By Advocate: Mr S. Radhaknshnan (R1-3,5&6)

73.

0.A No. 509/2013

Maleeha Beegum K.C.
Dlo. Indeen Kandilath
Kaval Qhetta House, Androth.

Shahidé'Beegum K.

‘D/o. Hamzakoya

Kandlath House, Androth.

Subaida M. »
D/o. Kidave U.K
Makku House, Androth.

Aysha: Beegpum P.V.K
D/o. Yakoob P.K
Puthlya Pentamvell Kad
Andr )th

Rahmath Beegum K‘
D/o. Hamzakoya P.
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
Lavanakal House
Androtﬁh.

Subaic{é A.
D/o. Sayed Mohammed M.

Respondents



Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K'
D/o. Majeed P.V.K
Pentanibeli Kad, /\ndroth

Siyad 1éflan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Ilaseena Beegum C.P.l
D/o. Abdulla M.P
Chemmachery Puthiya Illam House

Androth.

Habsabl pP:U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

(OS]

Versus

The Administrator,
Administration of the Union Territory
of[.,akshadweep, Kavarathi — 682 555.

Dnect@ ‘te‘oflndustrles

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth - 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

Haseena () Haseenabi Therakkal
Theml; i House, Kadamath

Data E| \ly Operator
Vlllagje Dweep Panchayath, Kadamath

(By Advocaté’: Mr.R.Sreeraj)

Applicants

Respondents

Applicant



Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath -

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat -- 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

1.

OA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Apphcants

Kiltan _ : Applicants

(By Advocate: Mr.R.Sreeraj)

o

Versus
The Administrator
Union Territory of Lakshadweep
Kavaratti = 682 555

The Director of Panchayath



Department of Panchayath -
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, |
Village (Dweep) Panchayath
Kiltan — 682 558 '

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B. School
Kadamath _
Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid
Cook, Government J. B School
Kadamath
Residing at Birtyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island

Respondents



10.

11.

.(97 B

Ummer P.P.1 :
Cook, Government J.B. School
Kadamath

Residing at Alikothapura .,
Kadamath Island :

Hidayathulla P

- Cook, Government J.B. School

Kadamath
Residing at Kadamath Is]and

Muhammed Shafi P.P

Cook, Government S.B.School
Kadamath -
Resndmg> at Kadamath Island

ookunhnkoya P.P
Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School

Kadamath i

‘Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada °
Kadamath Island

Jafer P

‘Driver, Jawahaxlal Nehru Semor Secondary .School

Kadamath
Residing at Pupathada
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

3.

- Versus

The Administrator - __
Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath

Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 ’

The Head Master

Applicants



Government J B School
Kadamath — 682 556

4. The Principal

Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishni'a,‘n )

77. QA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru -

Senior Secondary School

Kadamath Island . Applicant

(By Advocate: Mr.P.V.Mohanan)
“Versus -

1. The Administrator
Union Territory of Lakshadweep
ICavaratti — 682 555 :

2. Director of Panchayath

' Department of Panchayath
Administration ofUmon Territory of Lakshadweep
Kavaratti — 682555 . ‘v :

3. The Principal .

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682:556 Respondents
(By Advocate: Mr.S.Radhakrishnan)

78.  OA 580/2013

l. Yacoob
(athathe Chetta House, Kadmat

2. . Vahida
Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4. - -Yacoob
Kaladi I—Iouse,‘Kavaratti. ,
' . Sl
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15.

17.

18.

20.

108

Muhammed Salih |
Aynepura House, Kavaratti.

Fareeda Beegam :
Molokepura House, Kavarattl.
Saleem '
Pallicham House, Kavaratti.

Bamban :

Nambicham House, Kavarattl.
Sayed Abdullakoya P
Chendipura House, Kavarattl

Nafeesathbi o
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer

Thirinikad House, Kavarétti.
Firozkan

Athnachammada House, Kavaratti,

Jaffer -
Marikilam House, Kavaratti.

~ Amanulla,

Mela [llam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House Kavarattl.

Fathahudeen .
Kadapurathaba House, Kavaratti.

Muneer :
Kuttipapepura House, Kavaratu
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21, Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

24 Jamhar Hussain
Beeranthoda House, Kavaxattx

25. Muhsin
Beeranthoda House, Kavarattl

26.  Rauf
Chettipura House, Kavaratti. ;

27.  Hazarath
Chungam House, Kavaratti: -

28.  Khalid
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

l. The Administrator Hi#
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 "

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture

Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 L

('S}

4, Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaralti — 682 555 |

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,



--:‘;-:' Ul

Pin - 682554 O " Respondents

(By Advocate: Mr.S.Radlmkrisjh?’ri’aﬁi) '

79.

1.

l.

OA 582/2013

Rasheed (oya
Multi Task meloyee R
Public Library, Kilthan = =
Residing at Kilthan

Smt.Sulfabeegum

Cook, G.H.S Kadmat

Residing at Melachetta Hauumakudx

Kadamath Island L Applicants

(By Advocate: Mr.P.V.Mohanan)' i

Versus

Fhe Admxmstralor ‘;z;g;;,}--\'
Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath -

Department of Panchayath

Administration of Union Territory ofLakshadweep
Kavaratti — 682 555

The Library and Information Assistant

- Office of Library and Information Assistant

Public Library, Kilthan Island 682 557 Respondents

(By Advocate: Mr.S.Radhakr_i_shﬁan)

80.

A 601/2013

Rasheed Koya S".Va,S/o.: A_bd.ul.la Koya P.S,,
Shaiknaveed (1), Kiltan Island PO.,
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sréé?dharan)

-+ Versus
Union Territory of Lakshadweep, represented by the
Administrator, Kavaratti Island, Pin — 682 555.

The Director-of Pancha"yat‘h, Union Territory of Lakshadweep,
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Kavaratti Island, Pin — 682 555

|

3. The Chairperson, Village (Dweep) Panchayath
Klltan Island, Union Territory of Lakshadweep,
Pin — 682 558. :

4. The Executive Officer, Vlllage (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

5. The Library and Information Assistant, Public L |b1axy,

Kiltan Island, Union Temtory of Lakshadweep,

Pin — 682 558. . g Respondents
[By Advocate: Sri S. Radhalqishin“gn___(Rl, 2,4 & 5)]

81. OA 634/2013

Malikdeenar, aged 21 yeas, S/o. I—Iamzath
Sara Man/ll House, Agam w : Applicant

(By Advocate Sri K.B. Gangesn) X
oy
Versus

. The Administrator, SRR
Administration of the Union Temtory ofLakshadweep,
Kavaratti-682 555.

2. Director of Panchayats,
Department of Panchayats,
Administration of Union Tentory of Lakshadweep,
Kavaratti — 682 555. SN

3. Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director= 682 555.

4. Village (Dweep) Panchayat
Agatti Island, xeplescnted‘by its Executive Officer,
682 554. , Respondents

(By Advocate: Sri S. Radhakrishnan)

82. OA 635/2013

I Fathahudheen K P, aged 40 yeals S/o Sayed Muhammed Koya
Kattampalli House, Agattl

2. Younis, aged 31 years, ‘S/(')":- A'bdulla,' .M‘ér‘i"yathoda'l-'louse, '



Agatti. i

3. K.M. Shahida, aged 40 yeae ‘_-D:/'ct).?Kasmi, Kuttiyam
Mukriyoda House, Agam | ’

4. - K.M. Amina, aged 46 years;: D/o Abdul Rahman,
Kuttiyam Mukriyoda House Agam ~ Applicants

(By Advocate: Sri K. B Gangesh)

Versus
L. The Administrator, A

Administration of the Union Temtory of Lakshadweep,
Kavaratti-682 555: )

2. ‘Dncctor of Health Services, |
Directorate of Health Serv1ces
‘Kavaratti— 682555,

3. Medical Officer in’ chaxge
Community Health Centre, Agatt1 — 682 553.

4. . Medical Officer in. (,harge Rajlv'Gandhl Spemallty Hospltal
Agatti — 682 553. SRS

b
{
5. Village (Dweep) Panchayat Agattl Island, represented by its

l~xecut1ve Officer, 682 553 . E Respondents

L/f

(By Advocate: Sri S. Radhakrlshnan)

83. OQAT912013 ;;_g;—;. 1

¢
o
|

Fareeda Beeg,um M.1,, Meppada Ill

Agatti Island. : s ; Applicant

cges !

(By Advocate: Sri K.B. Gangeéh).

Versus
i R :
1. The Administrator, :
Administration of the Umon Terrltoxy of Lakshadweep,

Kavaratti-682 555.

2. Director of Panchayats, @1, ¢ 7
Department of Panchayats
Administration of Umon Femtory of Lakshadweep,
Kavaratti — 682 554.
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Project Manager, Desiccated Coconut Powder Unit,
LLakshadweep Development, Corporatlon Ltd
Agatti, Kavaratti — 682 554.

| » ‘
The Deputy Director (A_dn’in.),; Lakshadweep Development
Corporation Kavaratti — 6SQ v55'4-.:3

Village (chep) Panchayat
Agatti Island, represented by 1ts Executive Ofﬁcer
682 553. . : o Respondents

(By Advocate: Sri S. Radhakrishnan)

- 84,

OA 822/2013

B.P. Navas, Aged 27 yeals S/o. Kasm1 M P.,
Valiyapura House, Kilthan Island P @ : ;
U.T. of Lakshadweep. S - ' Applicant

(By Advocate: Sri P V. Mohanan):'l{s':"f.5;&_i

3.

™ .';(;'_. If;(

Versus_
. The Administrator, MESCR
UT of Lakshadweep, ‘
Kavaratti-682 555. N

PR Y JE
Director of Panchayat;
Department of Panchayat, =
Administration of UT of Lakshadweep,
Kavaratti — 682 555. | '

- The Principal, Government Highe’r Secondary School,

Kilthan Island — 682 $56. Respondents

(E{} f’v&vomfe v Sk S’RA—JL‘*{(MX(\W\D

8S..

OA 880/2013

Muthukoya N.P
Nalakapura, Kiltan Island TR » :
Union Territory of | akshadweep r682 558 Applicant

(By Advocate: Mr.Shabu Sreedhjaran) L

I

Versus. - -
Union Territory of L. akshéjdweep répresenl&ﬁ
by the Administrator P
Kavarattl Island - 682 555l
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‘Director of Panchayath s

Union Territory of Lakshadweep
Kavaratti Island — 682 555 |
The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island ~ 682 555‘ "

g .

The Pr1n€1pal iy

Government  Senior Se ] dary School

District Panchayat, Klltan Island _ '
Union Territory of Lakshadweep 682 558 Respondents

(By Advocate: Mr.S. Radhakrlshnan)

86.

(By Advocate Mr.Shabu Sleedh ,an)la

. ‘I
""1\"

OA 898/2013

< C Abdul Khader ;ﬁa‘..he;,a; (
Kulikaraya Chetta Houséd:i
Chetlat Island  + .
Union Territory of Lakshadwe‘

b 682 554 Applicant

e
’,‘_ﬂ N

Versus L

Union Territory of L akshadweep represented
by the Administrator l‘
Kavaratti Island — 682 5{55_

The Director of Panchayatﬁ' I
Union Territory of Lakshadweep

Kavaratti Island — 682 555

The Senior Admmlstratlve Officer

Education (District Panchayath)

Union Territory of Lakshadweep

Kavaratti Island — 682 555“"

The Principal SR

Government Senior Secondary School

District Panchayat, Chetldt Island

Union Territory of L akshadweep 682 554 Respondents

:|‘I5‘,, :?-‘\ﬁ 8 f *" :

(By Advocate Mr.S. Radhakrlshnan)

\ j D
x




87. 0A 904/2013

Kadeeja C.P
Cheriyapurakad ,
Kalpeni Island e ' Applicant

(By Advocate: Mr.K.B.GangesH)”: -
Versus

l. The Administrator S
Administration of the Umon Temtory of Lakshadweep
Kavaratti — 682 555 N

2. Sub Divisional Officer L
Office.of Sub Divisional Qfﬁcer
Kalpeni Island - 682 554 1.

The 'Director (Rural development)

Department of Rural Development

Administration of the Union Temtory :

of Lakshadweep, Kavaratti - = 682 555 Respondents-

(OS]

(By Advocate: Mr.S.Radhakrishnan) o

88.  OA 905/2013

I. Abdul Khader C, o
Chekkiriyammada House

Agatti Island Rk
2. Bugar Jamhar T.P
- Theklapura House S
Agatti Island B ' Applicants

(By Advocate: Mr',K.B.Géngesh) L

Versus 851

1. The Administrator

Administration of the Union Temtory of Lakshadweep
Kavalattl Island — 682 555 ‘

2. Director of Panchayaths
Department of Panchayafhs
Administration of the Umon Temtory of Lakshadweep
Kavaratti [sland — 682 555 v

P



3. Project Manager L :
Desiccated Coconut Powder Unit
Lakshadweep Devdopment Corporation Limited
Agatti, Kavaratti — 682 555

4. The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti — 682 555 ¢ e -

5. Village (Dweep) Panchayath
Agatti [sland represented by its.
Executive Officer - 682 553 L Respondents
'1“ i 'f.;“ ‘
(By Advocate: Mr.S.Radhakrlshnan)__ ,
j-":\ Ao

89. 0OA 9392013

L. Saﬁyullah K.C.
Kuttiyachada. House
Kalpeni Island

2. Saifulla M.1
Melaillam House g
Kalpeni Island )
3. Kunhikoya M.V R
~ Mathil Vahyammada House
Kalpeni Island P

4. Kidave K.O "
Kakkachiyoda House | o
Kalpeni House T Applicants

(By Advocate: I\/_Ir.K.B.Gangésh)" |
Versus |
l. The Administrator
Administration of the Umon Territory of Lakshadweep
Kavaraul Island — 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Bulldmg Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555
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1.

(By Advocate: Mr.K.B.Gangesh) )

The Technical Officer |
Lakshadweep Building Development Board
Kalpeni Island - 682 553 |

Village (Dweep) Panchayath |
Kalpeni Island representedby its
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakrishnan)

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef
Karakunnel House
Androth Island o
Mohammed Ubaidulla Sl
Chodath House :
Androth Island

Mohammed Fathahulla . i
Karachetta House .
Androth Island

(]
Versus

The Administrator
Administration of the Union Temtory of Lakshadweep

Kavaratti Island — 682 555

Duector of Panchayaths

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 5§55

Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented-by its Secretary — 682 555

The Technical Officer

Lakshadweep Building Development Board
Androth Island — 682 554

Respondents

Applicants
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Village (Dweep) Panchayath

"Androth Island represented by its

Executive Officer - 682 554 : ReSpondents

(By Advocate: Mr.S.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at  Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep

Hamza Koya P '

Casual Labourer '

Power House, Kalpeni

Residing at Pallath House

Kalpeni Applicants

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi — 110 001

The Administrator

Union Territory of Lakshadwécp
Kavaratti — 682 555

Executive Engin'eer
Department of Electricity ,
Kavaratti, Union Territory of Lakshadweep
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4, Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. 0OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

L The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath _

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents

Lo

(By Advocate: Mr.S.Radhakrishnan)

93.  OA 12022013

L Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV.
Internal Inspector ’

- Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem [sland

Union Territory of Lakshadweep

(By Advocate Mr.P.V.Mohanan)

Versus

The Administrator v
Union Territory of Lakshadweep

‘Kavaratti - 682 555

Director of Panchayath

Department-of Panchayath

Administration of Union Territory of Lakshadweep
Kavaxatu — 682 555

Agrlcultural Officer

District Panchayath (Agriculture)
Kalpeni Island — 682 557 j
Chief Executive Officer

District Panchayath

Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0. A No 1225/2013

C. P Showkathalx

S/0. Mohammed Koya _
Ca$ual-- Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

The Umon of India
Represented by the Secretary to
Government of India,

Ministry of Home Affairs

New Delhi — 110 001.

Applicants

Respondents

Applicant
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[\)

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have been retrenched on completion of the period of engaéement,

the prayer is for issu_é‘é dircction to re-engage them.



- ®

123

3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applic.ants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator aﬁd another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in: these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in Qarious departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

1. Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1. s

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429,
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC179. "

4, Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah - (1972) | SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212, 266, 268, 299, 325, 347, 354,366,372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working In the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicanfs in OA 225/2013 have been working for 18 years whereas others
0 the above OA for the last 9 years. Similarly the applicants. in OA
347/2013 have also been working ever sir_ice 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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“has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual eﬁmloyees had approached this Tribunal in the
'90s séeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us®in this

bunch of 94 cases have apparently been less fortunate.

9. -~ Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing thé above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for emplo‘yment._‘Whil’e dealing with irregular appoihtments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring tg those
employees who have continued to work for 10 years or more but"{vithout
the intervention of the orders of the Court/Tribu‘nals, directed thaf the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa ~ (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of the .Apex Court-in Official Liguidator-Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases weré illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1l. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

" held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments’ in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India-are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.” '

12.  In the above case (Harminder Kaur), the appellants were school
t_eachefs and they were appointed by the Education Department of
Chandigarh on contract baéis for a specified period. In the offer of
appoinﬁnent itsélf it was ‘made Clear that the appointees would not have
any claim’ for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The‘ Apex Court while concurring with the view taken by the High
Court hk‘e;li’d that initial appointments of the appellahts were made in gross
violation- of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken intb account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



. 13. In Na‘njundappa (Supra),’-th"e_ pex Court had held thus:-

“If the appoiniment itself is-in infraction of the rules orifitisin
violation of the provisions of the Constitution, illegality cannot be
regularzzed Ratification or regularization is posszble of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a’
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or zt may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is —'that the au%hdrities concerned, be it the Lekshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or sllghtly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. - Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may ﬁot require

the services of quite a number of those employees throughout the year; but
still it appears that rhany-of them have been allowed to continue. Many of
them have been engaged in one scheme or the other sponsored by the
Central Govemment or in some such other schemes or programmes floated
by the Admmlstratlon on its own by utlhzmg the funds available with it.

The Admmlstratmn or Vléllage (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departme;ntsf under them. It has been noticed that in some of the
departrhents, the casual employees have been working apparently against
regular posts for years together. Why is it that such-posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us t'hat the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this 7 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attltude of the
Administration and the local Panchayats appears to be totally uncharltable
to say the least.

Panchavath Cases

18. Im the other bunch of 80 Original Applications, in which the
applica’n't.s ';%Bave been engaged by Village (Dweep) Panchayats or District
Pancha:yat,' the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the. Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache‘éd_this Tribunal, aggrieved by the failure of the Union of India
and the"'L'ali(shadweep Administration in granﬁng thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union'of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the

Grant-in-Aid was provided to meet the additional expendlture anc
Society used to manage the Scheme. Later, Island Councils were brougﬂt
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and dﬁring
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim ofthe casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
lemporary status to casual labourers as per the parameters of the
scherne.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities-are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for -
the régularz;zatz'on of the casual workers under the scheme.

(d) No casual workers, mcludmg the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this
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Tribunal in Original Applications N(‘).1297 & 218 of 1998 had rejected an
identical relief claimed by some other casual labourers, holding thus:-

R . ’
"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration lo the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village .(Dweep) Panchayat of Androth/Minicoy.  The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported (o be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration...............

In the case on.hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered il expedient 10 give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons.................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
(o those sanctioned “by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration 1o
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff against posts nezzher
created nor sanctioned nor approved is legitimate. "

21, The above decision was confirmed by a Division Bench of the High
Court in ().P.No.28776/2'l0.01. Still later, OA No.1008/1997 and OA
No.571/1998 were also dismissed by a éommon order following the
decision mentioned supra. This order was aiso confirmed by the High

Court in O.P.No,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into

account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regulamzatzorz) Scheme 1993 and prescribe it
- prospectively to the Panchayats “for granting temporary status (o
casual labourers. The direction given to the Panchayat not to effect
any appointments il the Lakshadweep Administration frames
Scheme, is illegal and do not Jall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of thé Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by thé Executive
Officers. |

24.  There is yet another aépeét of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being made on  political  basis and some  of  the

disengagements/retrenchments also have political colours.



25, In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocaté R.K .Muraleedharan, and
contended in the written stat;:ment, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep.. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with ‘powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with thé right
and authority to "hire and fire" elﬁployees. Howevér, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of fhe services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. V‘\'Zhile
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions '‘Grant-in-Aid", it is
for the Panchayat to execute the various Wworks like road

construction/repair/maintenance, ~ water  supply, drainage, local
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developnﬂent works, primai'y educatidn, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attexlti(;n 10
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments aannced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisd.ic‘tion to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28. S;‘i N.Unnikrishnan who appears for the épplicants i.n OA 394/2013
has raised a further contention that the casual lébourers who have been
working for more than 240 days in a calender year are entitled for
protedion under Chapter V (a) of the Industrial Disputes Act and that their

services cannot be dispensed with arbitrarily. It is further contended that

“one set of casual employees cannot be replaced by another set of casual

employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
[18. The learned counsel poi'ms bu_t that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been wofking on casual basis for a large number of years. It has been
noticed élready that some of the applicants have been working since 1994 -

and many of them since 1997. Quite a few of them have been working for

periods ranging between 5 to 10 years. There are only very few who have

been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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30.  When these cases had come upﬁ for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the

cases, the period of engagement at one stretch is limited to 89 days

and with an artificial break of one day, the cases are not identical in

other aspects, In many, the period of engagement is for over two

decades, in some, specific qualifications have been prescribed; in

some other the work cannot be carried out by all as such jobs

requires either training or specialization or training. Admittedly, a

number of applicants have been functioning. as casual labourers for
decades by now. Most of them have been through regular selection

though some of those had not initially registered their names with the

authority concerned. Some of them have been functioning in

veterinary units which require special skill; some function as drivers

and the like. In many cases, the wages are fixed per month. Thus;

the applicants do not constitute a homogeneous group but a

heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet

the ends of justice. Keeping in view (a) the rights that might have

been crystallized by some (e.g. in respect of those who have been

functioning for a long time - without the intervention -of the

Court/Tribunal), (b) the qualifications prescribed in some ‘cases, (c)

the specialized nature of the job, which cannot be performed by all:

(d) the consolidated amount payable to some instead of wages on

per day basis under the Wages Act, (e) the fact that many of the

applicants are functioning under certain scheme, continuance of the .
interim order has to be considered differently for different categories

of applicants though till now, by a common order on 4" June, 2013

and thereafter the interirii order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who: have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/IT! and the like and also those who have been
inducted under specific schemes :

(b)  Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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]1 (d) Those who come under the MGNRGS ‘scheme

(e) ~ Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. 'And in their place, for 89
days, those in the waiting st (wardwise/Islandwise) may " be
engaged. This again, should be after giving them a notice of two
‘weeks before disengagement. The purpose of giving two weeks
~ notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a),or (b) above, they may make due
~ representation and the same would be considered forthwith by the
Administration and their deCIS/On commun/cated to such individuals.

12.  Similarly, those commg under group (d) above, ie. those
who have been engaged under the: MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a:minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted

100 days of work and hereagain, fter glvmg them a notice: of two
Weeks before dlsengagement :

13.  In respect of (c), if the scheme under which- the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition -only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearlng and confirmation glven on the next date of
hearing.” : -

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Appafehtly,' some éttempt has been made to l.ca-tegbriie the
labourers group-wise as delineate_d' in the above interim order. Thereafter,
several employees were solight to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunai and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, ihter-alia, that its policy is to
give minimum employment to maximum people at least for a few days ina
year. In this context the Administration has also referred to some olf the
schemes floated by the Union of India which ensures minimum 100 days'
employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged againsf any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been lafgely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in’ their
anxiety to give some Solacel to a large m.lmberkof unemployed people‘might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Depanments: or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographicai nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These ﬁeople cénnot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual iébourers even if they have continued in service

for a large number of years.

33. - But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who‘ have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other esseatial qualifications to the extent
possible when fresh recruitments are .being made. It shall be cnsured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casuul
employees in the projects (either seasonal or otherwise) that may be

implemgntf:d in the island.

34, We refrain from issuing any other directions s_ince, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these employees. who have been toiling
for years together ‘on casual basis, ‘with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment. =

35. Original Application Nos. 212, 266, 268, 299, 325, 347, 354,"’366,-
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appmpﬁate
judicial forum for redressal of their grievances. ‘These Original Applications

are, therefore, dismissed. -

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! | "
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